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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 11, 2010/Sravana 20, 1932
(Saka)

The Lok Sabha met at Eleven of the Clock
[Mabam Speaker in the Chain

[Translation]

SHRI BRIUBHUSHAN SHARAN SINGH (Kaiserganj):
Madam Speaker, there is drought in -Eastern Uttar
Pradesh, the entire Poorvanchal is reeling under drought
...(Interruptions) | want a discussion in the House over
_this matter. ...(Interruptions)

SHR! RAMKISHUN (Chandauli): Madam, Eastern
Uttar Pradesh is reeling under severe drought. That is
why special assistance should be given. ...{Interruptions)

SHRI DARA SINGH CHAUHAN (Ghosi): We are
ready. ...(Interruptions)

SHRI RAMKISHUN: Madam Speaker, | have given
notice for adjournment motion, so | should be heard.

...(Interruptions)

MADAM SPEAKER: Please sit down and allow the
Question Hour to proceed.

...(Interruptions)

MADAM SPEAKER: Please sit down. Nothing will go
on record.

(Interruptions)...*

MADAM SPEAKER: Please allow the Question Hour
to be conducted. Shri Dharmendra Yadav, Please ask your
question.

*Not recorded.

SHRI DHARMEMDRA YADAV (Badaun): Madam
Speaker, please restore order in the House, | want to

raise a question. ...(Interruptions)

SHRI BRIJBHUSHAN SHARAN SINGH: There should
be a discussion in the House over this matter, either

tomorrow or day after. ...(Interruptions)

MADAM SPEAKER: | would like to tell the hon.
Members that | appreciate their concern and their anxiety
over the matter. Even | would like to hold a discussion
on such a serious issue. Please give a notice for it,
thereafter discussion shall be held. Please allow the

Question Hour to go on.
...(Interruptions)

MADAM SPEAKER: Yogi ji, please sit down.
Shri Dharmendra Yadav, please ask your question.

11.01 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Shri -Dharmendra Yadav,
Q. No. 241.

[Translation]
Entry of Foreign Educational Institutions

+ .
*241. SHRI DHARMENDRA YADAV:
SHRIMATI SUMITRA MAHAJAN:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a)  whether regulations exist at present with regard
to imparting of technical education in India;

(b) if so, the details thereof;

(c) whether any progress has been made in the



3 Oral Answers

matter regarding regulation of the entry and operation of

foreign educational institutions in the country;
(d) if so, the details thereof; and

(e} the time by which the proposal is likely to be
finalised?

[English]

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (e) A
Statement is laid on the Table of the House.

Statement
(a) Yes, Madam.

(b}  Details of regulations of All India Council for
Technical Education (AICTE) regarding imparting of
Technical Education can be seen at AICTE website
www.aicte-india.org

(c) to (e) A legislative proposal, namely, The Foreign
Educational Institutions (Regulation for Entry and
Operations) Bill, 2010 has been introduced in Parliament
on 3.5.2010. The proposal envisages national treatment
to foreign educational providers in the application of all
domestic laws at par with private higher educational
institutions. As the legislative proposal is subject to
Parliament’s approval, no time-limit can be indicated at
present.

[Translation]

SHRI DHARMENDRA YADAV: Madam Speaker, India
has a glorious past and it's been called the world leader.
In the sector of education the people from across the
world after acquiring education in our country acquired
important positions and our educationists have made
significant contribution to the development of the world.
However, | fail to understand why the hon. Minister of
Human Resource Development is bringing such a Bill,
which would facilitate all the global educational institutions
to use India as a market, exploit its capital and drain

AUGUST 11, 2010

to Questions 4

it into their countries. Through you, | would like to draw
the attention of the hon. Minister of H.R.D. A committee
was also constituted under the Chairmanship of
Prof. Yashpal ji, who is also the erstwhile Chairman of
the U.G.C. As per the recommendation of the committee
the physical, social and cultural conditions contribute
towards the establishment of a university. Even the best
global university would not be able to establish itself at
a different place till the physical and social conditions
of the place are favourable. | perceive that the foreign
institutions, universities and industrialists can definitely
raise huge infrastructure in the country as per the
provisions of the Foreign University Bill, however, they
may not be able to meet the requirements of the country
as per the Indian scenario. A

Madam Speaker, | would draw your attention to the
book “Poverty and un-British Rule in India” written by our
eminent educationist and freedom fighter Dadabhai
Nauroji in which he talked about wealth drain from the
country. Madam, the conditions have changed today, the
means have changed, earlier, when wealth used to be
the greatest power across the world has now been
substituted by knowledge. | fully doubt that our brain
would be displaced in the world through this Bill. Would
the hon. Minister of H.R.D. assure the House and the
country that through this Bill he would be able to check
the brain drain from the country?

SHRI KAPIL SIBAL: Madam Speaker, the hon.
Member has raised some serious issues before the House
and it is true that foreign students used to come to India
to study in the ancient era. However, things have changed
in the 21st century. All the hon. Members know that lakhs
of Indian students now go abroad to study. The gross
enrolment ratio in the country i.e. let's say out of
100 children in the age group of 18 to 24 years passing
senior secondary exam only 12.4 per cent enroll
themselves in the universify. The remaining 88 per cent
are not able to go to the university. We have neither
sufficient universities nor means and our country is very

young having approximately 55 crore children below
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25 years of age. In which institutions would these children
be getting education after senior secondary if they are
provided education under the Right to Education "Act.
Comparing the scenario of a developed and developing
nation one would find that gross enrolment ratio is more
than 50 per cent in each developed country. In a
developing country, however, the gross enrolment ratio is
12.4 per cent of children in the age group of 18 to 24
years and only 50 per cent of children pursue higher
studies. Our target is that more and more universities are
to be set up and more and more Indian entrepreneurs
should set up academic universities and if possible this
gross enrolment ratio is increased even through foreign
universities, it should go on.

The point raised by the hon. Member in regard to
the Bill is well within the jurisdiction of the Standing
Committee and is being discussed there. If you want, |
can tell you in detail in regard to it. In regard to the
concern of the hon. Member regarding capital drain, he
is perhaps not aware that the foreign university will first
have to deposit Rs. 50 crore here in India before setting
up a university. No one can set up a university without
fulfilling this condition. Secondly, as per the provisions
of law the investment made in India cannot flow out.
75 per cent of the profit earned shall be re-invested here.
The Member referred to the Yashpal Committee, so |
would like to quote something citing the example of the
Yashpal Committee.

- [English]

“But giving an open license to all and sundry carrying
a foreign ownership tag to function like universities
in India, most of them not eveh known to their own
countries would only help them earn profit for their
parent institutions located outside or accrue profit to
the shareholders. If the best of foreign universities,
say amongst the top 200 in the world, want to come
here and work, they should be welcomed.”

This is Yashpal Committee, [Translation] which the
hon. Member has not read. | mean that we wish to bring

SRAVANA 20, 1932 (Saka)

to Questions 6

higher educational institutions here and provide good

education to our children.

SHRI DHARMENDRA YADAV: Madam Speaker, right
from my childhood | look upto the hon. Minister as an
eminent Iawye'r and | hope that he.would definitely
advocate the cause of the poor, farmers, backward, dalit
and minority communities in the country in the capacity
of Minister. However, not only me but all the youth like -
me who hold the hon. Minister in high esteem would have
been definitely disappointed by his reply. | agree with the
contention of the hon. Minister that there is requirement
of educational institutions in the country and in view of
this requirement not only the Union Government but
various State Governments too, have given recognition
to several private educational institutions, which would be

in the knowledge of the hon. Minister.

MADAM SPEAKER: Please ask your question, the

preface to your question is too long.

SHRI DHARMENDRA YADAV: Madam, it is a very
important issue. Today all the private colleges, be they
of any course, do not offer admission without donation.
The preamble to our Constitution States that our country
shall be socialist and welfare nation. This is the
responsibility of a welfare nation that all the needs
pertaining to health, education etc. shall be met by the
Union Government. Would the hon. Minister agree that
he is not able to fulfill the responsibilities of a public
welfare State? He needs foreign help to fulfill this
responsibility. | would like to ask the hon. Minister that
it was passed in this very House and his predecessor
Minister of H.R.D. Shri Arjun Singh had strongly
advocated reservation in the private and foreign educational
institutions be it for dalits, backwards, minorities or the
poor. Would the hon. Minister compel the foreign
institutions to provide affordable education to these

communities?

SHRI KAPIL SIBAL: | would like to tell the hon.
Member that in Indian history if any Government has
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advocated and forwarded the agenda of inclusive

education it is our Government, Dr. Manmohan

Singh’s Government. ...(Interruptions) Please tell me.
...(Interruptions) in the history of India. ...(Interruptions)

MADAM SPEAKER: Let him reply. Please keep
quiet.

...(Interruptions)

MADAM SPEAKER: You please sit down. Don’t ask
question now.

...{Interruptions)
[English]

MADAM SPEAKER: Nothing will go on record except
the hon. Minister's reply.

(Interruplions)... *
[Translation]

SHRI KAPIL SIBAL: Regarding the concern expressed
by hon’ble Member about the minorities and. the poor,
| would like to tell him that we are more concerned. We
want...(Interruptions) '

[English]
MADAM SPEAKER: Nothing is going on record.

(Interruptions)...*

[Translation]

SHRI KAPIL SIBAL: Madam Speaker, 90 per cent

. investment in education is done by the States and if there

is system of donation in the State then ask your Chief
Minister why it is so because in most of the States it
is done by State universities. So far as reservation is
concerned. ...(Interruptions)

MADAM SPEAKER: Let him complete his reply. Why

AUGUST 11, 2010

to Questions 8
are you interrupting him. Ramkishunji please sit down
nothing is going on record.

(Interruptions)...”

SHRI KAPIL SIBAL: So far as

concerned it will apply to the foreign institutions for which

reservation is

Foreign Education Institutions Bill is still to be introduced
in the House in the same way as is applied to our

Institutions. ...(Interruptions)

SHRIMATI SUMITRA MAHAJAN: Madam Speaker, |
though you, would like to draw the attention of hon’ble
Minister. It is good thing that he is thinking well and calling
the grand children of Macauley here...(Interruptions) but
in our technical education as on date, there is shortage
of teachers and quality is on wane. There is no control
over capitation fee in private colleges. Hon'ble Minister
is aware of all these things. For that even today there
are rules and regulation. He has said that there is Indian
Council of Technical Education. Is there any guarantee
as he said that Institutions will come from abroad. These
institutions will be quality education institutes having no
commercial outlook because the ééme thing is happening
here also. When Lokmanya Tilak opened his first
educational institute he himself has cleaned the campus.
He himself had carried typewriter etc. on his head. This
has been our emotion. That emotion is no longer seen.
It is also correct that commercialization is taking place
in our country also but how can it be ensured that.the
institutes coming from abroad will only come to impart
education being inspired by the love of Indians and will
not have commercial interest. Does he take any guarantee
of it? | Would like to know that instead of these foreign
institutes, the Institutes like National Institute of Technology
as were set up by Hon’ble Atalji one in each State at
national level can be set up so that quality of education
may increase. One more such institute may be set up
in each State. Does the Hon'ble Minister have faith in

such type of arrangement?

*Not recorded.

*Not recorded.
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SHRI KAPIL SIBAL: The issue raised by the Hon'ble
Member of Parliament will the quality education institutes
come to India or not? About that | would just tell that
it would be discussed in the House. The Accreditation
Authority Act provides that any institute ‘coming from
outside will have to go through accredition process and
without it they cannot start any School, University or
programme. As the accredition authority will hold good
for the Institutes of India so is the case with those
Institutes. coming from outside. Unless the accredition
procedure is correct, those Institutes will have no right

to impart education here.

So far as AIECTE is concerned we all know that
we have our rules and regulations. But despite all these
things what is happening in private institutions in India
especially in States, we are aware of it. We could do
nothing there despite existence of law. Therefore we are
reforming the entire system. Now the entire process will
be transparent, what an Institute can provide, the facilities,
infrastructure, everything will be shown at the Website.
Al these things will be available on the Website through
the prospectus and if anything is found wrong that will
be treated as an educational malpractice. For that we
are once again bringing a separate Bill. We want to
correct all these things and if you agree to it, everything
will be right. But if the debate continues like this that
we are doing nothing for any institute. | like to share that
whatever we are doing no other Government has perhaps
done this in the History. ...(Interruptions)

MADAM SPEAKER: Let him ask the question.
[English]

SHRI R. DHRUVANARAYANA: Madam, | would like
to ask the hon. Minister that State-wise how many foreign
institutions will be sanctioned. Will it be State-wise or

population-wise?

SHRI KAPIL SIBAL: it is neither State-wise nor
population-wise. It depends on where the foreign
institution wishes to come. Supposing the foreign
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institution wants to collaborate with the Central University,
it is possible. Our Central laws will apply and the foreign
university will collaborate. If it wants to collaborate with
the State University, the State laws will apply and it will
be entitled to collaborate. If it wants to set up a private
unaided institution like our private unaided institution,
those laws will apply, and where they want to set up
is to be decided by the university and not by the
Government of India.

SHRIMATI HARSIMRAT KAUR BADAL: Madam, there
is no doubt that with quality education, the youth of India
becomes its strength and not its burden. But if we look
at the number of students who are going abroad every
year, if it was 1,70,000 students in 2007, today it is over
three lakhs. If | look at the global rankings of universities,
in America there are approximately 168 universities that
have made it to the top 500, 40 each in UK. and
Germany. Even our neighbouring country, China has
18 universities. But in India there are only three
universities which have got into the top 500 ranking. On
one side we are losing billions of dollars because of these
students going abroad and through our students our
money is going abroad. | would like to know what we
are doing to our existing universities so that they also
come into world ranking and we do not lose thé» best
talents of our country to the foreign countries but on the
other hand we attract those students from their countries
to our country. So, what are we doing to the existing
universities?

Madam, secondly there is another question related
to this only.

MADAM SPEAKER: Thank you, just one question
only.

SHRIMATI HARSIMRAT KAUR BADAL: Madam, a lot
of our youth cannot make it to these top universities. They
need technical and polytechnic kind of education also,
vocational training. Well, in our cduntry there are only
6,700 polytechnics providing technical education whereas
in a country like China there are five lakhs, out of which
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three-and-a-half lakhs are in the rural areas. Today, the
rural areas do not have a good college, forget about
having a polytechnic. Is the Government going to do
anything to look towards providing the rural youth
also?

SHRI KAPIL SIBAL: | just want to inform the hon.
Member that | have known of nﬁany instances where our
children do not get into the IITs but get into MIT. So,
this tells you that our present lITs may not be in the
first 200 but the quality of students that go into our IITs
may be better than the quality of students who go into
MIT. ...(Interruptions)

[Translation]

MADAM SPEAKER: Let him complete his reply. Mr.
Minister please continue.

[English]

SHRI KAPIL SIBAL: The hon. Member has mentioned
about world ranking. The world rankings are based on
certain criteria. Two of the major criteria in world rankings
are firstly the number of foreign faculty teaching in those
institutions and secondly how many foreign students are
being taught in those institutions. These are the major
criteria. As you know, we have none of those. That is
why we are not in the top 200. But, if you take those
away, we will be in the top 200.

As far as the rural areas are concerned, yes, it is

this Government that is in fact talking to the States. Some
of our Central Universities are in rural areas. Koraput is
one example. The hon. Member from Odisha will know
that we have set it up in Koraput. A Central University
in Tamil Nadu is in a rural area. It is this Government
that is giving a great thrust for investment in the rural
areas. ...(Interruptions)

DR. RATNA DE: Entry of foreign educational
institutions is welcome. But it should not scuttle the
national academic institutions in our education sector. It
should be ensured that it helps our education sector in
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getting vocational training and development of skill which
would help Indian studies to know more about the global
trend in the education sector. Has the hon. Minister set
up a regulatory body in this regard to ensure that no
second rate, poor quality or substandard foreign
educational institutions are coming into the education
sector in India?

SHRI KAPIL SIBAL: Two very important issues have
been raised by the hon. Member; firstly, about vocational
training. | would like to inform the hon. Member that the
maximum investment that we are looking at is in the
vocational areas, because in this country we lack para-
medics, we lack para-legals, there are no air-coﬁditioning
engineers, there are no automobile engineers, there are
no artisans, there are no people who are in the field
of financial ser\;ices at the lower end. Very little skill
development experts are in this country. So, if you want
to employ a workman in a particular area, he has no
certification. A lot of the foreign investment is going to
come into the vocational sector and the maximum will
come. Hospitality services, tourism services are very
important areas where there is no expertise in this
country. The young people are looking for jobs. They do
not want to become doctorsﬂ or engineers. They want to
embrace vocational training and get jobs and earn money
for their families. We are in the process. We have so
far denied them because we have never had a law in
place. So, the hon. Member is ébsolﬁtely right. We are
going to set up a national vocationaf educational
framework in this country within the next one year and
we will have hundreds of skill development courses in
the 1042 sector so that children, when they pass out
of Class 12, will actually be able to be employed. Please
allow our youth these opportunities. Please do not oppose
these opportunities for employment of our own kids. ...
(Interruptions)

[Translation]

SHRI MULAYAM SINGH YADAV: Madam Speaker, is
it an ordinary question? We want to ask hon'ble Prime
Minister? Hon'ble Prime Minister has himself been
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Professor. Is there any dearth of scholars here.
...{(Interruptions)

MADAM SPEAKER: You please sit down. It was the
question of Shri Dharmendra Yadav ji which has already
been discussed. Now you please sit down. [English] we

have moved....

SHRI MULAYAM SINGH YADAV: People from liM have
gone there as professor, what are they doing?
. (/ntefruptions)

MADAM SPEAKER: Now you please sit down. It was
- the question of Shri Dharmendra Yadavji on which detailed
discussion has been done. Mulayam Singh ji don't be
so upset. If you will get angry how the House will run?

...{Interruptions)
[English]
MADAM SPEAKER: Nothing is going on record.

(Interruptions)...”
[Translation]

MADAM SPEAKER: You please down you will ask
and he will reply.

[English]
Consultations on RTE Act, 2009

-+
*242. SHRI JAYANT CHAUDHARY:
DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the Government is facing some
teething problems in the implementation of The Right of
Children to Free and Compulsory Education (RTE) Act,
2009;

*Not recorded.

SRAVANA 20, 1932 (Saka)

to Questions 14

(b) if so, the details thereof;

(c) whether the Government has recently dis-
cussed the matter in a meeting held with the State
Education Ministers;

(d) it so, the details thereof;

() whether the Act ensures protection of the
interests of children belonging to Scheduled Castes/
Scheduled Tribes/Other Backward Classes and minorities;
and

) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (f) A Statement is
laid on the Table of the House.

Statement

(a) and (b) Government has received representations
from State Governments and other stakeholders on
various issues relating to the implementation of the Right
of Children to Free and Compuisory Education (RTE) Act,
2009, including financial resources, teacher qualifications,
schools run by minority organisations and admission
procedure in specified category and unaided schools. The
Government is in constant dialogue with the State
Governments and stakeholders.

The Government has taken various steps for
implementation of the RTE Act, including notifying the
(a) RTE Rules, 2010; (b) National- Council for Teacher
Education (NCTE) as the academic authority to lay down
teacher qualifications, (¢) National Council of Educational
Research and Training (NCERT) as the academic
authority to lay down the curriculum and evaluation
procedure, and (d) National Advisory Council (NAC) under
the Act. In addition, Government has taken steps to align
the Sarva Shiksha Abhiyan (SSA) norms with the
provisions of the RTE Act;

{c) and (d) The Government had convened a meeting

-of State Education Ministers on 18 June, 2010, in which
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issues relating to teacher recruitment, redeployment, and
teacher qualifications and training were discussed in
keeping with the provisions of RTE Act. In the meeting
of the Central Advisory Board of Education (CABE) on
19th June, 2010 issues relating to aligning SSA norms
with the RTE Act were discussed.

(e) and (f) Under the RTE Act, every child in the
6 - 14 age group, including a child belonging to
Scheduled Caste, Scheduled Tribe, Other Backward
Classes and minorites has the right to free and
compulsory education in a neighbourhood school.
Sections 8 and 9 of the Act cast duties on appropriate
Governments and local authorities to ensure that the child
belonging to weaker sections and disadvantaged groups
are ‘not discriminated against and prevented from
pursuing and completing elementary education on any
grounds. Section 12(1) (c) of the Act provides that
schools of specified category and unaid_ed» schools shali
admit in class |, to the extent of at least twenty-five
per cent of the strength of that class, children belonging
to weaker section and disadvantaged group in the
neighbourhood and provide free and compulsory
elementary education till its completion. The National
Commission for Protection of Child Rights (NCPCR) and
the State Commissions for Protection of Child Rights
(SCPCRs) have been mandated under the Act to examine
and review the safeguards for rights of the child provided
under the RTE Act.

SHRI JAYANT CHAUDHARY: Madam Speaker, the
foundation of a progressive and €ivilized society can be
laid through education. This is the biggest Challenge
before our country today that children belonging to poor
families are looking for education in rural areas.

Their families are engaged in providing them better
education, but they remain deprived. | think Right of
Children to Free and Compulsory Education Act is an
important step in that directions. But | seek clarification
from hon’ble Minister regarding an aspect of the
implementation of the same Act. Taking cognizance of
" the traditions and social systems of our country and
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keeping in view the caste based exploitation continuing
since ages, Indian Constitution has accorded special
status and reservation to the persons belonging to the
SCs, STs and Baékward communities. This Act is silent
on this aspect. Even a special category has been
formed for economically and socially backward class.
The good law need flexibility. Had it been defined
somewhere then the local agencies and State
Governments would not have the freedom to misuse it?
| would like to know from Hon'ble Minister, does he want
to implement 25 per cent reservation in unaided
institutions also, if so, will be provide any financial
assistance to those Institutes?

SHRI KAPIL SIBAL: Financial assistance has been
provided to those Institutions under this Act. The amount
we will spent on our children, the same amount will also
be provided to them. So far as the SCs and STs are
concerned, under this Act it is the constitutional right of
each child to get education. That is why we thought that
there would be no issue of reservation when each child
would have right to education because the chiidren
belonging to the SC and ST would also have
Constitutional right to Qet education.

SHRI JAYANT CHAUDHARY: Madam Speaker, some
issue related to the shortage of financial resources have
come to light. In the meeting held with the Ministers of
State Governments, the same thing came light. As per
the estimate of the Ministry of Central Government there
is need of an outiay of Rs. 2,31,000 crore and the onus
of an amount of 27,000 crore rupees has to be born
by the State Governments. The Committee or the Board
has stated that in Sarva Shiksha Abhiyan there was a
provision of 860-40 sharing and 14 States have been
defaulter in the year 2009-10. Even the funds provided
to various States are not spent. In this context, | would
like to know from the hon. Minister in this regard as
several States have expressed their opinion that they are
short of resources particularfy when we talk of BIMARU
States, its implementation is a Big challenge there. In the
context of Uttar Pradesh | would like to suggest to the
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hon. Minister that if a rule is put in place that one can
raise a statue in schools, then perhaps there could be
. a change in the State Government. | would like to know
from the hon. Minister that in a large State like Uttar
Pradesh and a State like Bihar, if the State Governments
are not putting their foot forward then is the Union
Government ready to provide them a special economic
package or assistance?

SHRI KAPIL SIBAL: Madam, Rs. 2,31.000 crore
would be allocated under this scheme to the RTA during
the next five years. The share of Union and State
Governments is 55 and 45 per cent respectively under
the Sarva Shiksha Abhiyan. It becomes 50 per cent the
following year. Since we are aligning the Sarva Shiksha
Abhiyan with RTA, the Government in view of the
seriousness of this situation, has decided that the sharing
pattern of thg Union and State Government would be 65
per cent and 35 per cent respectively. However, it is not
65 and 35 per cent, actually it is 68 and 32 per cent.
This is so because, the Finance Commission has
separately allocated Rs. 24 thousand crore. Rs. 2,7000
crore makes the sharing 65 and 35 per cent. According
to my calculation the total sharing pattern is 68 and
32 per cent. We shall apply it to all the State..However,
it is not possible to give special package to U.P. and Bihar.
All the States will be allocated funds according to this

pattern. ...(Interruptions)

MADAM SPEAKER: Please sit down. Please allow
Dr. Raghuvansh Prasad Singh to speak. -

...{Interruptions)

MADAM SPEAKER: Piease ask your question.

DR. RAGHUVANSH PRASAD SINGH: Madam Speaker,

the number of school going children in the age group
of six to 14 years in the country is approxnmately 22 crore
whereas the number of children not going to any school
is one crore. The children of upper middle class in the
cities starf going to play school at the age of 3 years.

- SRAVANA 20, 1932 (Saka)

to Questions 18

There is much hype about Right to Education Act of the
Government which provides for free and compglsor_y
educafion to children in the age group of 6 to 14 years.
What provision has been })ut in place by the Government
for children in the age group of 3-4 and 5 years and
upto 6 years who number approximately 8 to 10 crores?
They have not been taken into consideration. The Right
to Education Act covers children above 6 years of age.
This is my first question, ~...(Interruptions) My Second
question is...(Interruptions)

MADAM SPEAKER: Please ask only one question.

DR. RAGHUVANSH PRASAD SINGH: Madam Speaker,
the question is concerning Right to Education Act.
55 lakh teachers are required for 22 crore students and
sanctioned posts are 46 lakhs. Out of the§e 9 lakh
teachers are not trained, they are not qualified to teach.
Seven lakh posts are vacant and five lakh posts are
requiréd. This means when the shortage of teachers is
31 lakh, then how would the right to education be
implemented? ...(Interruptions) In regard to the question
raised that Rs. 2 lakh 33 thousand crore ié required, the
annual budget is Rs. 15 thousand crore and Rs. 46
thousand crore is short. The budget of 15 crore multipliéd
by 3 is 45 crore, they say that Rs. 24 thodsand crore
has been allocated to States by the 13th Finance
Commussnon That also works out to be Rs. 5 thousand
crore per annum 15 and 5, makes Rs. 20,000 crore, how
would they meet the deficit of.the remaining Rs. 26
thousand crore per annum? Besideer— people from. the
minority institutions, the poor, backwivard and dalit‘
organisations have made representations. All these issues
are there. The Right to Educa:ion Act is only a lip service,
in absence of teachers and schools what wnll ‘happen to
the students?.. (Interrupt/ons) ’

P

[English]

SHRI KAPIL SIBAL: The hon. Member is right. We

- will look at the practical side of all these issues.

...{Interruptions)
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[Translation]

SHRI SHAILENDRA KUMAR: Madam Speaker, this
is a very serious and important issue, discussion should
be held in this House on this issue. ...(Interruptions)

MADAM SPEAKER: Please give a notice, discussion
will be held on this issue.

SHRI SATPAL MAHARAJ: Madam Speaker, what
scheme does the Government have to check the number
of drop outs form primary education in Government
schools in several States particularly Uttarakhand,
Himachal Pradesh and Jammu and Kashmir?

SHRI KAPIL SIBAL: This is a very serious problem
and it is absolutely true that the child drops out when
he reaches fifth or sixth standard. We are seriously
looking into the reason. We are contemplating to provide
education to all the children under the Right to Education
Act. That is why the school management committee set
up by the Government shall have 75 per cent local
representatives. The mother of a school going child would
be in the management committee so that the community
has the ownership and in case of a child, not getting
proper education the matter will Jbe reported by the
committee. This is how we wish to revamp the system.
This is quite true. ...(Interruptions)

SHRI MULAYAM SINGH YADAV: Madam Speaker, |
-would like to know from the_ hon. Minister as to how many
of such mothers would be the members of the committee?

SHRI KAPIL SIBAL: Fathers and not mothers are
being talked about.

[English]
MADAM SPEAKER: Please address the Chair.

...{Interruptions)
[Translation]

SHRI "KAPIL SIBAL: Not only mothers, but fathers
too are being discussed. ...(Interruptions)

AUGUST 11, 2010

to Questions 20

[English]

SHRI DUSHYANT SINGH: Madam, | would like to ask
this, through you, from the hon. Minister. The hon. Minister
has mentioned that the Government of India’s stake is
68 per cent, and 32 per cent comes from the State
Government. How is the Government going to assist the
State Governments when they themselves have mentioned
to you by writing letters that they do not have funds
available with them? Apart from that, they cannot carry
on with your 6-14 age group students going to school
and helping them out. What is the Government going to
do about it?

Is the Government fixing a norm for student-teacher
ratio in far-off areas? As mentioned by a hon. Member
earlier that you do not have teachers available to teach.
How are you going to carry on with this project?

SHRI KAPIL SIBAL: Madam, the hon. Member has
put many questions into one question. The first question
that he has asked was as to what the Chief Ministers
have written. Yes, several Chief Ministers have written that
: “We need 100 per cent and we cannot contribute
anything.” Most of them have written that : “We need 90
per cent” Now, it is not possible for the Government of
India to fund the entire RTE with 90 per cent contribution.
So, you must take a practical view of this issue.

The Finance Minister, at several times, has said that:
“The States on any given day have surpluses in their
Budgets” There was a time when there were deficit
States, but today most of the State Budgets have
surpluses. So, | think that efforts should be made by the
State Governments too. Please remember that this is not
a State-Centre issue. This is a National issue. You want
your children to be educated and so does every parent.
...(Interruptions) So, everybody will have to make an effort
in this. If you say that : “No, the Central Government
must give 100 per cent and that we are not going to
make any effort”, then it is not going to work. ...
(Interruptions) Therefore, it is clear that we have done
the maximum possible. In fact, the Finance Minister has
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been exceptionally kind to give Rs. 2,31,000 crore for
this. | am thankful to the Finance Minister. Now, the States
must also contribute in this.

As far as the student-teacher ratio is concerned, the
Act provides for a 30:1 ratio, that is, one teacher for 30
- students and this will apply to rural areas as well. In fact,
the Act provides that we will have a school — where
the population of children in the rural areas is dispersed
— and give transpoqtation facility to the children for them
to actually be able to go to that school, which will be
borne by us. All these provisions are there in the Act
itself.

As far as the teachers are concerned, this is a very
big issue. We are asking the State Governments to recruit
more teachers. Many States have started the process.
I have to tell you that no matter what might be said in
this hon. House, every State Education Minister has come
to me and said that : “We accept;, we are willing 1o
collaborate with you; and we want to move forward with

you.
Cruelty to Animals

+
*243. SHRI RAMASHANKAR RAJBHAR:
SHRI S. ALAGIRI:

j
“Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

"~ (a) whether the Government has constituted an
Animal Welfare Board for prevention of cruelty to animals;

(b) if so, the details thereof;

(c) whether the provisions of the .Prevention of
Cruelty to Animals Act, 1960 have been effective in
" checking cruelty inflicted on animals in the country;
and

(d) if not, the remedial measures proposed to be
taken by the Government ih this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) Yes, Madam. '

(b) The Government of india has established
Animal Welfare Board of India, in 1962 under Section
4 of the Prevention of Cruelty to Animals Act, 1960
(No. 59 of 1960) for promotion of animal welifare generally
and for the purpose of protecting animals from being
subjected to unnecessary pain or suffering in particular.
Government of India pfovides fund to Animal Welfare
Board of India to meet its obligations as defined in the
Prevention of Cruelty to Animals (PCA) Act, 1960 and
rules framed thereunder.

The constitution of the Animal Welfare Board of India
is in accordance with Section 5 of the Preventidn\ of
Cruelty to Animals Act, 1960 and its functions are defined
in Section 9.

{c) Yes, Madam.
(d) Does not arise.

MADAM SPEAKER: Shri S. Alagiri - Not present
' -8Shri Ramashankar Rajbhar.

[Translation]

SHRI RAMASHANKAR RAJBHAR: Madam Speaker,
| express my gratitude to you for allowing me time to
ask a question, -~

Madam, the hon. Minister in reply to the question
says that there are laws to ;check cruelty against animals.
Ever since the advent of tractor, if a female calf is born
to a cow, she is properly looked after, however, if itis

“a male then the farmers or herdsman think of selling him

out as soon\ as possible since now the tarmers in several
parts of the country do not need oxen t6 plough their
fields, so they think of selling him out of the house.
Similarly, if a female calf-is born to a buffalo then it should
be brought up because it will grow up as a- buffalo. if
it is a male calf then it is killed and its pelt is filled with
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straw. The buffalo is given an injection and the stutfed
male calf is placed before her and she is milched. Some
people abandon them and these animals stroll around
like stray animals and several times accidents are caused
because of them and people end up with broken bones.
The Government has laws to check this cruelty against
animals. | would like to know only this much from the
hon. Minister as to how many people involved in such
activities have been punished?

[English]

SHRI JAIRAM RAMESH: Madam Speaker, as the
hon. Member has acknowledged, we have the Prevention
of Cruelty to Animals Act, 1960. We set up an Animal
Welfare Board in 1962. ...(Interruptions)

[Translation])
MADAM SPEAKER: Please listen to his reply.
[English]

SHRI JAIRAM RAMESH: We have an elaborate legal
network and an institutional network for implementing both
the law as well as the rules that have been enacted under
the law. Madam, there is the Animal Weifare Boarﬁ of
India, the State Prevention of Cruelty to Animals
Authorities, and every district has also been asked to set
up these institutional authorities. it is not humanly possible
in our country for a Central Government alone to
implement this Act and these rules. It is only when we
get the full cooperation of the States, when we get the
full cooperation of the civic authorities that we will be
able to implement this law.

- As far as the specific question on the number of
actions taken, the number of cases registered, Madam
Speaker, | will have to get back to the hon. Member.

[Translation]

MADAM SPEAKER: Please ask your second
supplementary.
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SHRI RAMASHANKAR RAJBHAR: Madam Speaker,
the House is aware of the reply to the ﬁrst‘\question.
Through you, | would like to ask a very small question.
Whether there is any veterinary doctor for the treatment
of such animals? Will the hon. Minister make any
arrangement for the treatment of stray and sick animals

in major cities and villages?
[English]

SHRI JAIRAM RAMESH: Madam Speaker, through
the Animal Welfare Board of India, there are 2,800 NGOs
...(Interruptions} Madam Speaker, | cannot answer if | am
going to be interrupted, however senior the Members are.
This ‘cross-talk is very, very distracting, Madam.

[Translation}

MADAM SPEAKER: Please listen to him. Cruelty
against animals is a very sensitive issue. Please listen
to him attentively.

...{Interruptions)

SHR! DARA SINGH CHAUHAN: The hon. Member
wants the reply in Hindi. ...(Interruptions)

SHRI JAIRAM RAMESH: No, he is not saying that.
He is saying something else. ...(Interruptions)

SHRI- LALU PRASAD: Let me also ask him a
question. This matter is also concerned with my
constituency. ...(Interruptions)

[English]

SHR! JAIRAM RAMESH: Madam Speaker, the Animal
Welfare Board of India has registered 2,800 NGOs on
its books out of which something like 1700 are Goshalas.
These are run by various institutions and the purpose
of these Goshalas which are all across the country is
precisely to take care of migrant, roaming, unacknowledged
animals which you see on the streets. The purpose of
these Goshalas is to provide a home largely, of course,
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to catlle. There are animals which are migrant animals
which are also part of the Goshala network. So, to the
Animal Welfare Board of India, every year, we provide
about Rs. 13 crore by way of Plan and non-Plan support
through the Ministry of Environment and Forests, and it
is through these NGOs, this network of 2,800 NGOs and
1700 Goshalas that the problem of stray animals
particularly cattle is being adhered to.

| entirely accept the fact that in spite of all these,
there are still visible cases of cruelty, and as | mentioned
to you, Madam Speaker, we have the laws, and we have
to ensure the implementation of these laws. There are
organized cases of cruelty, and | want to mention here
that in many States, for example, bull-fighting is an
accepted cultural practice. On the 4th of December,
2009, this very House debated a Private Members’
Resolution on allowing bull-fighting in the State of Goa,
and | rejected that demand from the Private Member.

Similarly, the Tamil Nadu Government has the
jallikattu cultural prabtice. Now, my Ministty has gone to
the Supreme Court and has asked for a ban on this
practice of jallikattu. The Tamil Nadu Legislative Assembly
.has passed guidelines to regulate this practice.

So, | think, Madam Speaker, it is not just a question
of my Ministry or the Animal Weifare Board lassuming
responsibility. Unless the State Governments also play
their role, we are going to continue to see cruelty to
animals.

SHRI N.S.V. CHITTHAN: As the hon. Minister has
stated just now, in Tamil Nadu, bull-fighting is commonly
called as jallikattu and it is being celebrated every year
during the festival of harvest. Thousands of youth with
strength and valour participate in the game of heroism
and deed. From time immemorial, it is being celebrated
throughout Tamil Nadu. Madam, it cannot be treated as
cruelty to animals. May | ask the hon. Minister, through
you, whether the Government will take apbropriate steps
to continue this practice in Tamil Nadu? If there is a will,

there is a way.
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SHRI JAIRAM RAMESH: Madam Speaker, my
position on this, | would like to make it abéolutely clear.
Not every cultural practice is sustainable; not every
cultural practice should be continued with in the modern
day era, and jallikattu happens to be one of the practices
of cruelty to animals. ...(Interruptions)

SHRI N.S.V. CHITTHAN: It cannot be treated as
cruelty to animals.

SHRI JAIRAM RAMESH: it has also seen the death
of human beings and that is why the Animal Welfare
Board moved the Supreme Court in 2007 to ban jallikattu.
Now, in response to this, the Tamil Nadu Legislative
Assembly passed regulations. | do not believe that
regulations are the .answer. The bull-fighting in Spain —
Spain is associated with bull-fighting — the Catalonia
Province of Spain has banned bull-fighting, and | see no
reason why Tamil Nadu cannot banr Jallikattu.

SHRIMATI MANEKA GANDHI: Actually, | have
hundreds of questions, but | will stick to two really

important points.

The Prevenfion of Cruelty to Animals Act was made
in 1960, and the importance of this Act was recognized
by Pandit Jawaharlal Nehru. It has been the only Private
Members' Bill ever accepted by the Government. The
House made a fine, which was a very, very serious fine
for animal cruelty. In those days, when my father earned
Rs. 1,200 as a Colonel in the Army, the fire for a single
act of cruelty was Rs. 50. Today Rs. 50 is meaningless,
but it has not been revised from 1960 till now. | would
request you to change the Prevention of Cruelty to
Animals Act, amend it to make it modern. It is the only-
Act in the country in which every single day, there are
about 1,000 to 2,000 cases, but every single person
caught for cruelty, it is the only Act which they plead
guilty because if they say ‘not guilty’, the case goes on
for ever; if they plead ‘guilty’, they pay Rs. 50 and they
are out. So, we have the same offenders every night.

My colleague talked about cows being taken for
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slaughter every hight. Every single night, | have caught
between four to five trucks somewhere in India. In every
case, they have got away with Rs. 50. So, | would like
tb know whether your Government would bring in
amendments to the Act to make the fines or the

B

punishments more severe.

The second thing is animal sacrifice is an organized
crime. It is déne in-many, many villages; it is now nearing
Dussehra and it becomes really impossible, especially
with the Army also in\)roived -and doing it all over the place.
Could you please let us know whether you intend to ban

animal sacrifice? It is banned in six States. Why can it
not be banned all over India?

_ SHRI JAIRAM RAMESH: Madam Speaker, the hon.
Member is right, | am well aware of the historic
importance of the Prevention of Cruelty to Animals Act
of 1960, which is the contribution of Rukmini Devi
Arundale to the legislation of our country. | am also
conscious of the féct that the hon. Member is the
Chairman of the Committee on Assurances. So, | should
be'véry careful when | say anything lest she construe
it as an assurance. But | do want to say to the hon.
Member that the amendment to the Prevention of Crueity
to Animals Act, 1960 is very much on our agenda. We
would like to come forward with actually a comprehensive
Animal Welfare Act, not just a Prevention of Cruselty to
Animals Act, with steep penalties because the penalties
today, under the 1960 legislation, is very, very laughable.
If this is construed as an assurance, this is an assurance
and we will come forward with this legislation.

As far as the second question is concerned, the hon.
Member is right that a number of States have, in fact,
banned animal sacrifices in religious places. This is a

sensitive issue. | would like to proceed with this with some -

caution because this is an issue that affects a large
number of States. All 1 can say, at this stage, is that
we will, from the Mir;istry of Environment and Forests,
on behalf of the Animal Welfare Board, certainly send
an advisory to all the States to emulate the States which
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have already banned animal sacrifices. This much | can
assure the hon. Member.

[Translation]

SHRI LALU PRASAD: Madam, | want to kndw from

the Minister and you also know that the biggest  animal

fare of Asia takes place in Sonepur. ...(Interruptions)

SHRIMATI MANEKA GANDHI: 1t is the biggest
illegal fare. -...(Interruptions)

SHRI LALU PRASAD: The biggest animal fare of Asia
is organized there. ...(Interruptions)

MADAM SPEAKER: Lalu ji, please quickly ask your
question because there is a time constraint and the
Minister has to reply also.

...(Interruptions)

SHRI LALU PRASAD: Maneka ji has given the reply
that it is an illegal fare. ...(Interruptibhs)

MADAM SPEAKER: Then, what are you asking? Ask
your question quickly.

...(Interruptions)

SHRI LALU PRASAD: It is the biggest fare of the
country. The people from each part of the country reach
there with elephants, horses, parrots, cows, buffalos etc.
on the occasion of bath in the Ganges and do sale-
purchase of these animals. ...(Interruptions) Camels are
also brought. ...(Interruptions) Madam, | would like to
know about the regime during which the welfare Board
regarding the animal cruelty come tq existence?
...(Interruptions)

DR. MURLI MANOHAR JOSH!: Whether donkey is
also brought there?

...(!nterruptions)

SHRI LALU PRASAD: Whether donkeys or horses are
brought or not. ...(Interruptions) ‘
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MADAM SPEAKER: Now, quickly ask your questions.

...(Interruptions)

~ SHRI LALU PRASAD: | would like to know about the
architects of that Board. We purchase cows from Haryana
and Punjab. ...(Interruptions)

MADAM SPEAKER: Thank you very muc_:h.
...{Interruptions)

MADAM SPEAKER: You have asked your question.
...(Interruptions)

SHRI LALU PRASAD: All the animals are snatched
away on the way in the name of cruelty to animals. This
is like depriving a large section of the country of their
livelihood. | have been told that the BJP Government in
Karnataka hars banned the slaughter of castrated animal
as well as goat. What's happening in this country?
Therefore, this Weltare Board should be reviewed.
...{Interruptions) The people in the country who get their
livelihood from Circus shows have been rendered jobless.
...(Interruptions) Many people have become jobless.

MADAM SPEAKER: You have finished, now sit down.
...{Interruptions)

SHR! LALU PRASAD: Those who have nothing to
do with animals have become their Caretaker by putting
a ban on them. ...(Interruptions) "

[English]

SHRI JAIRAM RAMESH: Madam Speaker, | bow to
the hon. Member's superior wisdom on matters relating
to the animal kingdom. All | can say is that | am very
conscious of the impact that the Sonepur Mela is having
on the manner in which elephants particularly are treated.
This is a matter of shame for all of us. One animal that
is associated with Indian culture is the elephant and the
manner in which elephant’s are being traded illegally and
the manner in which elephants are being treated in

different parts of the country is a matter that should cause
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great concern to us. The Ministry of Environment and
Forests has set up an Expert Group on Projéct Elephant.
| am expecting the Report of this Group by the end of
this month. One of the areas that | have asked them
to look at is the future of Sonepur Mela because | think,
as long as the Sonepur Mela remains, we are going to
have this problem of elephant's trade with all its attendant
consequences across the country. The manner in which
elephants are treated privately and, if | may say so, with
the greatest of respect to all the Bhakts in the House,
the manner in which elephants are treated in some of
the most sacred temples of our country, is a matter of
great shame for all of us.

MADAM SPEAKER: Shri Jaswant Singh. | am afraid
we just have one minute.

[Translation]

SHRI JASWANT SINGH: Madam Speaker, since there
is no time left, | will not ask the question.

- MADAM SPEAKER: The Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English]
Ill-effects of Mobile Phone Towers on Birds

*244. SHRI M. ANANDAN: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the mobile phone towers have led to
the decline in the population of birds including sparrows
and bees in the country,

(b) it so, the details therzof;

(¢) whether the Government proposes to set up
an expert group to conduct a study in this regard; and

(d) if so, the details thereof and the time by which
the expert group is likely to be set up?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b} As per the information available with the
Ministry of Environment and Forests, Salim Ali Center for
Ornithology and Natural History Society, Coimbatore,
Centre for Environment and Vocational Studies of Punjab
University and the Kerala Environmental Researchers
Association are conducting some studies on the impact
. of electromagnetic radiation on the birds. The preliminary
findings indicate that electromagnetic radiations from the
mobile towers have some negative effects on birds
especially House sparrows and also on the insects
including the bees. However, no long-term nation wide
studies have so far been conducted, which could show"
conclusively the adverse impacts of mobile towers on birds
and insects.

(c) Presently, there is no such proposal.

(d) Does not arise.

N

Allocation of Funds under SSA

*245. SHRI M.l. SHANAVAS:
SHRI B. MAHTAB:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

e

(@) whether certain States/Union Territories (UTs)
have demanded additional allocation of funds under the
Sarva Shiksha Abhiyan (SSA) so as to undertake
improvement in the infrastructural facilities in the schools
during each of the last three years;

(b) it so, the amount demanded and sanctioned
during the above period, State/UT-wise;

(c) the
Organisations (NGOs) during each of the last three years
for SSA, State/UT-wise; and

funds given to Non-Governmental

(d) the monitoring mechanism in place to ensure -

proper utilisation of the funds?

“THE MINISTER OF HUMAN RESOURCE DEVELOP- -

MENT '(SH_RI KAPIL SI_BAL): (a) and (b) Under Sarva

t
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Shiksha Abhiyan (SSA), the Annual Work Plan and. Budget

(AWP&B), submitted by each State/UT is considered and
approved by the Project Approval Board (PAB) every year,
taking into account the fund shariné pattern between
Central and State Governments applicable for that year.
Funds are released after verification of the release of
State share in the previous year and the level of
expenditure of funds released in the previous year. Outlays
for Civil Works are provided up to the ceiling of 33%
of the total AWP&B outlay approved by the PAB. However,
in the case of Special Focus Districts, which have
infrastructure gaps, SSA provides enhanced civil works
outiay hpto 50% of the total outlay. The details of allocation
of funds sought by States/UTs and sanctioned under SSA
during the last three years is given in Statement-i.

(c) Under SSA, States partner with Non-Govern-
mental Organisations (NGO) for various interventions such
as inclusive education, strategies for out of school
children, girls education, community mobilization etc. The
details of the funds provided by the States to NGOs are
not maintained at the national level. However, these are
within the outlays approved by the PAB for AWP&B of
the State. Details of NGOs associated with SSA in the
States, in the last three years is at Statement-ll. At the
national level, grants are released to NGOs under
Innovative and Expérimental (I&E) Programmes for
Education at elementary level, under which Rs. 3.09 crore
was provided to 13 NGOs in 2007-08, and Rs. 2.94 crore
to five NGOs in 2008-10.

(d)  For effective implementation of SSA, a rigorous
monitoring system has been put in place, which includes
inter-alia, submission of monthly/quarterly progress reports
and periodic review meetings by States, field level
monitoring through reputed institutes of social sciences
and university departments of education, as also inde-
pendent review missions on programme progress. In
addition, statutory and independent annual financial audits
and concurrent financial reviews are conducted under
SSA. A system of electronic transfer of funds to State
Project Offices of SSA in States and Union Territories
is also in place. ‘
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Civil works outlay proposed by States/UTs and approved under SSA

(Rupees in lakhs)

Sl. ' State v 2007-08 ' 2008-09 2009-10
No. ° —

Civil works Civil works Expenditure Civil works Civil works Expenditure Civil works Civil works Expenditure

outlay © outlay outlay -  outlay ‘ ' outlay outlay
proposed approved proposed approved proposed approved

1 2 3 4 5 6 7 8. 9 10 11
1. Andhra Pradesh 59907.64  47473.87. 20358.09 37805,09 64368,74 .  41680.36 59551.03 34132.96 27123.43
2. Arunachal Pradesh 11230.95 3807.64 3533.93 8520.81 6240.2 6240.23 6479.11 5089.11 2286.32
3. Assam 104409.08 29965.49 29863.01 50118.47 27040.94 26989.16 23563.36 20099.06 17421.11
4. Bihar 405279.45 137678.31 74348.18 215193.79 1566346.11 71955.87 237795.69 187824.53 73320.78
5. Chhattisgarh 52266.09 24846.91 22334_. 12 39999.85 32293.36 32056.37 ¢ 42246.19 34147.18 26862.16
6. Goa _ 5§74.01 556.82 . 44221 269.21 245.01 83.25 344.61 341.06 209.50
7. Gujarat 24318.01 17274.02 ) 11 986.941 19412.8 17304.83 14003.44 24572.9 17634.44 13469.89
9. Haryana 33251.82 9399.50 5101.26 27387.72 14357.66 7470.58 28752.87 16457.73 1143353 °
9. Himachal Pradesh {736.79 3605.39 2845.01 5870.24 3277.89 2494.01 6241.09 5075.42 3257.86
10. Jammu and Kashmir 11988.40 10282.80 10062,80 18426.38 | 14367.98 4340.00 31680.22 24957.89 17196.28
11. Jharkhand o 1 é71 82.45 61533.77 40544.12 117612.67 75830.05 63775.68. 90871.79 64703.06 47997.65
12. Karnataka 197667.90 23681.81 23631.82 29192,71 30239.44 30247.64 38483.11 19877.15 19186.75
13. Kerala 10689.07 4060 50 3512.54 7159.36 2596.54 2169.95 7950.85 4350.04 3548.63
14. Madhya Pradesh 82310.13 69224.05 26214.32 82472.78 70885.32 52460.68 89777.82 73641.87 42847.95
156. Maharashtra 32842.50 29350.39 = 24434.59 45187.18 34730.1 1 28638.79 59630.47 35091.08 29422.78
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1 2 3 4 5 6 7 8 9 10 11
16. Manipur 793.70 1411.50 772.50 2526 5685 91.50 3091.58 1924.52 508.13
17. Meghalaya 5109.45 ' 5874.57 4474.07 7324.05 8335.96 4263.93 8997.36 10694.52 4970.04
18. Mizoram 976.80 11568.50 11568.50 2841.1 2145.4 699.67 4045.45 3467.65 3455.52
19. Nagaland 2591.09 1762.47 1428,92 3331.82 1827.8 1313.31 2556.22 2180.3 2082,04
20. Odisha 46409.00 47355.27 . 38305.02 37414.21 41404.16 34010.55 51200.66 51334.52 44671.81
21. Punjab 21747.31 4189.80 3870.81 ?4690.95 6404.87 5912.43 33953.25 10843.14 10529.88
22. Rajasthan 66337.11 31484.94 3500264 32589.76 32176.36 26244.18 19922.57 22556.84 19097.43
23. Sikkim 909.90 909.90 73.28 888.62 726.7 585.83 1040.05 796.33 578.63
24. Tamil Nadu 19002.42 30611.01 17306.21 27600.65 29868.58 28239.70 41875.55 15259.8 15010.68
25. Tripura 7362.93 703.24 703.24 6937.72 2386.74 2386.74 4124.37 3214.9 2315.93
26. Uttar Pradesh 98990.76 88496.49 86374.81 219481.58 75667.24 72307.41 97377.49 34566.93 33525.78
27. Uttarakhand 13798.33 7471.10 6457.80 9677.31 7229.67 6354.02 7648.47 6457.6 4618.39
28. West Bengal 92201.24 69006.16 61434.52 46996.04 44568.05 29725.40 43373.19 -63030.75 37924.74
29. Andaman and 2385.4% 524.47 0,00 1615.87 1013.87 795.72 482.14 709.77 365.46
Nicobar Islands '
30. Chandigarh 692.61 692.61 366.62 1154.17 325.99 42.92 774.15 759.15 750.75
31. Dadra and Nagar 514.43 300.68 58.15 699.25 471.98 180.55 587.79 522.13 239.22
Haveli
32. Daman and Diu 90.38 80.40 57.90 84.21 23.01 17.12 193.44 133.94 128.80
33. Delhi 710.09 1497.08 997.71 202.08 1584.62 1084.80 41.55 1256.4 717.60
34. Lakshadweep 377.00 114.60 31.04 234.15 160.2 80.90 79.30 81.00 64.96
35. Puducherry 657.99 253 52 216.90 694.95 478.7 477.30 418.15 371.00 371.00
Total 1540312.30 766638 56 558453.58 1179813.55 B807492.58 599469.99 1069723.84 773583.77 617531.41
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Statement-li i 2 3 4 5
Sl States/UTs No. of NGOs 20. Madhya Pradesh 23 55 70 -
No.
2007-08 2008-09 2009-10 21. Maharashtra 237 1604 1604
1 2 3 4 5 22. Manipur 59 124 121
1. Andaman and 0 1 0 23. Meghalaya 13 15 26
Nicobar Islands 24. Mizoram 11 11 .26
2. Andhra Pradesh 378 | 417 864 25. Nagaland 26 39 64
3. Arunachal Pradesh 15 19 30 26. Odisha 277 167 145
4. Assam 26 0 21 27. Puducherry 21 27 14
5. Bihar 154 180 280 28. Punjab 7 90 88
6. Chandigarh 12 17 41 29. Rajasthan 96 29 26
7. Chhattisgarh 25 18 17 30. Sikkim 5 5 9
8. Dadra and Nagar 0 0 0 31. Tamil Nadu 155 199 258
Haveli 32, Tripura 22 15 13
9. Daman and’ Diu 0 2 0 a3, Uttar Pradesh 239 218 23
10. Delhi 19 16 42 34. Uttarakhand 81 65 109
11. Goa 15 21 24 35. West Bengal 192 227 385
12. Gujarat 76 [CEER Total "3045 4686 5417
13. Haryana 160 160 4
Upgradation Work of IMD
14. Himachal Pradesh- 22 27 25 '
*246. SHRI CHANDRAKANT KHAIRE:
15. Jammu and Kashmir 10 5 19 SHRIMAT! DARSHANA JARDOSH:
16. Jharkhand 65 263 288 Will the Minister of EARTH SCIENCES be pleased
to state:
17. Karnataka 446 574 640
(a) the progress made in the upgradation of the
18. Kerala 1058 0 0 observational infrastructure of the iIndia Meteorological
Department (IMD) and its computing power to provide
19. Lakshadweep 0 0 0

better forecasting of weather and monsoon in the country;
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(b)  whether the ability of the IMD to accurately
forecast weather and monsoon well in advance has
4improved as a result of such upgradation; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY, MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES, MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE, MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) The Government, as
part of its Xl Five Year Plan, is implementing a

AUGUST 11, 2010
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comprehensive modernization programme for India Meteo-
rological Department (IMD) covering (i) observation
systems (i) advanced data assimilation tools (jii) advanced
communication and IT infrastructure (iv) high performance
computing systems and (v) intensive/sophisticated training
of IMD personnel to facilitate the implementation of
advanced global/regional/meso-scale prediction models for
improving the accuracy of weather forecasts in all temporai
and spatial scales and for quick dissemination of weather
forecast assessments/warnings to the users.

The progress made till date in respect of the
upgradation/commissioning of the observational infrastruc-
ture of the IMD, taken up under Phase-| of the upgradation
programme is given below:—

Instrumentation Type

Number planned Progress of

for Phase-l implementation
Automatic Rain Gauée (ARG) - 1350 323
Automatic Weather Station (AWS) 550 - ‘ 316
Doppler Weather Radar (DWR) 13 - 2
Wind Profiler 7 In progress
Pilot Balloon 70 65 -
Aeronautical Instrumentation 28 8
Upgraded Radiosonde 25 1

High Performance Computing System (HPCS)
with peak computing power of 14.4 Tera FLOPS
(10'2 Floating Point Operations Per Second) is now fully
functional in IMDs Head Quarters (HQs) in Delhi. The
HPCS of IMD HQs receives global observational data on
continuous basis (24x7) that enabled to build a platform
for generating globai and regional forecasts, involving a
suite of globalregional/meso-scale models, for the pur-
pose of forecast guidancé in short (1-3 days) and
experimental medium range (upto 10-days). These new
range of numerical weather prediction (NWP) products are

used for generating forecast assessment by various
regional and State meteorological offices of IMD.

Further, specific NWP inputs are also generated for
disseminating the input fields for operating very high
resolution models (9 Kms grid scale) that are being run
at regional offices of IMD for their respective domains
of country. To facilitate for the operation of high resolution
meso-scale models at regional scale and to exchange
forecast products across the State forecast offices in the
country, high end computing servers are commissioned
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at 12 different locations viz. Pune, Delhi, Kolkata, Chennai,
Mumbai, Guwahati, Nagpur, Ahmedabad, Bangalore,
Chandigarh, Bhubaneswar and Hyderabad).

(b) Yes, Madam.

(c) Improvement of weather forecasting services is
a continuous process. Methodologies and modeling
frameworks that have undergone rigorous performance
evaluation in operational R&D environment are being
adopted subsequent to the commissioning of HPCS in
IMD HQs for enhancing the weather forecasting capacities
through:—

(i) Implementation of numerical prediction models
with 35 Km. grid globally and 27 Kms/9 Kms/
3 Kms/1 Km. grid over India/regional/mega city
domains are already implemented.

(ii) ' Assimilating all available global satellite radi-
ance data in the numerical models.

Beginning monsoon-2010, for the first time on
experimental basis, spatial rainfall forecast outlook (7-day
forecasts followed by 7-day outlook) and probabilistic
spatial mohthly scale rainfall scenarios (indicative above/

below normal activity over various parts of the country) are

being generated and hosted on IMDs web-site. All these
newly implemented rainfall assessment tools are currently
undergoing performance evaluation so as to assess their
operational suitability and plan for their improvement.

Nuclear Non-Proliferation Treaty

*247. SHRI VARUN GANDHI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the names of the countries which are yet to
sign Nuclear Non-Proliferation Treaty (NPT);

(b) the reaction of the Government over the
achievements and the failures of the Nuclear NPT Review
Conference 2010 in creation of tangible provisions for
universal nuclear design to discourage noncompliance,
defection and discrimination; and
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(¢) the position of the Government over the NPT,
and the post NPT Review Conference 20107

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Three countries, namely India, Israel and
Pakistan have not signed the Nuclear Non-Proliferation
Treaty (NPT).

(b) and (c) India is not a party to the NPT and did
not attend the NPT Review Conference held in New York
from 3-28 May, 2010. India has a longstanding and
consistent position on the NPT that it is a discriminatory
treaty. India’s position remains unchanged. Even though
India is not a party to the NPT, it remains committed
to global, non-discriminatory and verifiable nuclear dis-
armament and the complete elimination of nuclear
weapons in a specified framework of time.

UN. Sanctions on lran

*248. SHRI BIBHU PRASAD TARAL
SHRI GURUDAS DASGUPTA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the United Nations Security Council
(UNSC) has imposed fresh sanctions against Iran over
its nuclear programme;

-

(b) if so, the details thereof and the reaction of
the Government thereto;

(c) whether it is a fact that India's interest lies
in strengthening relations with Iran and extending
economic and trade ties especially in the energy sector;
and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) Yes, Madam. The UN Security
Council imposed fresh sanctions on Iran over its nuclear

‘programme vi_de resolution 1929 adopted on 9 June 2010,

The resolution covers, inter alia, Iran’s nuclear and ballistic
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missile activities, conventional arms transfers to and from
Iran, Iran’s shipping and banking sectors and entities
related to Iranian Revolutionary Guards Corps (IRGC). The
UN Security Council resolutions on Iran have been
adopted under Chapter VIl of the UN Charter and it is
mandatory for all UN members to comply with their

provisions.

(¢) and (d) Government remains committed to
maintaining and further strengthening bilateralfelations
with Iran, including economic and trade ties and in the
energy sector. There have been regular high-level
exchanges including consultations at ministerial level
between India and Iran to discuss bilateral relations and
important regional and global issues. Meetings of the Joint
Commission and Joint Working Groups have been held
to promote economic and commercial cooperation and
cultural and educational ties. Interactions between aca-
demic and research institutions as also of Chambers of
Commerce and Industry and commercial entities"have
been facilitated through meetings, seminars, visits and
promotional events.

Use of Reclaimed Coal Mines

*249. SHRI S. SEMMALAI: Wil the Mini.ster of COAL
be pleased to state:

(a) the number of closed coal mines of Coal India
Limited (CIL) and its subsidiaries, subsidiary-wise;

(b)  whether the Government/CiL proposes to return
used, mined or reclaimed land back -for gainful use;

(c) if so, the details thereof alongwith the area of

land proposéd to be returned; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE ‘OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) The subsidiary-wisé
number of mines closed/abandoned discontinued in CIL,

f
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w.e.f. nationalization till 1.4.2010 (Provisional) are given
below:— .

Name of the subsidiary No. of mines closed

Eastern Coalfields Limited 63
Bharat Coking Coal Limited 3
Central Coalfields Limited 14
Northern Coalfields Limited ‘ 1
Western Coalfields Limited 52
South Eastern Coalfields Limited 38
Mahanadi Coalfields Limited 1

. (b) and (c) Ministry of Coal has constituted a
Committee under the Chairmanship of Additional Secretary
(Coal) to fay down a policy to guide alignrhent/transfer
of land acquired under the Coal Bearing Areas (Acqui-
sition and Development) Act, 1957 in particular and land
acquired otherwise in general. The Committee has not
yet submitted its report. The question of return of mined
out surplus land will be considered on the basis of
accepted recommendations of the Committee.

(d) Does not arise in view of the reply to part
(b) and (c) above.

[Translation]
Employment in Agriculture Sector

*250. SHRI VITTHALBHAI HANSRAJBHAI RADADIYA:
Will the PRIME MINISTER be pleased to state:

(a) whether the National Sample Survey reports
reveal decline in the number and percentage of workers
engaged in the agriculture sector;

'

(b) it so, the details thereof;, .

(c)  whether in view of the dismal performance of
the agriculture sector, the Planning. Commission has
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evolved any strategy to accelerate the growth in the
agriculture sector commensurate with rise in employment
opportunities in the sector; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Employment estimates are
generally obtained from the quinquennial rounds of-the
National Sample Surveys (NSS). The latest available
quinquennial round is 61st round. It shows that in rural
India, the proportion of ‘all’ (i.e. both principle and
subsidiary status) male workers engaged in the agricultural
activities declined from 71.4 per cent in the 55th round
(1999-2000) to 66.5 per cent in 61st round (2004-05).
For ‘all’ female workers, the decline in the corresponding
rounds was less, that is, from 85.4 per to 83.3 per cent.
The latest available NSS report of the 64th round (July
2007-08) which is an annual round does not show
significant change since 2004-05.

(c) and (d) The Eleventh Five-Year Plan strategy for
agriculture aims to improve access of farmers to
technology; enhance public investments; encourage diver-
sification towards higher-value crops and livestock while at
the 8ame time protecting against food security concerns;
and achieve inclusiveness through a more decentralised
decision-making that focuses on solving specific local
problems,

Achievement in respect of growth in the agriculture
sector as against the 11th Five-Year Plan (2007-08 to
2011-12) projected annual average growth of 4% in the
Gross Domestic Product (GDP) of Agriculture and Allied
Sectors are as follows:—

Sl Year Percentage change over
No. the previous year

1 2 3

1. " 2004-05 . 0.0
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1 2 3
2. 2005-06 5.9
3. 2006-07 3.8
4. 2007-08 4.9
5. 2008-09 (Quick estimate) 1.6
6. 2009-10 (Revised estimate) 0.2

Source: Central Statistical Organisation, New Dethi.

As regards contribution of agriculture to employment
opportunities in the country the 11th Five-Year Plan has
projected “no increase in the Eleventh Plan and a net
decrease of 4 million agricultural workers over the Twelfth
Plan period (2006-07 to 2016-17)". The underemployment
in agriculture means that with the same number of workers
it is possible to generate more output. Rising wage
differentials between the agriculture and non-agriculture
sectors are also likely to shift labour out of agriculture.
However, some of the sub-sectors of the Agriculture and
Allied Sector having potential for generating employment
opportunities during the Eleventh Five-Year Plan are
horticulture including organic agriculture, dairy, poultry and
fisheries. . ’

Private Universities

~ *251. SHRI SUDARSHAN BHAGAT: Will the Minister
of HUMAN RESOURCE DEVELOPMEInT be pleased ‘o
state:

(a) whether the University Grants Commission
(UGC) exercises control over the functioning of private
universities in the country;

(b) if so, the details thereof;

(c) :the number of private universities in the country
which have been given land on subsidised rates by the
Government;

(d)  whether complaints héve been received regard-
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ing the functioning of the private universities in the recent
past; and

(e) if so, the details thereof and the action taken
by the Government thereon?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) Universities
established by State Legislatures without public funding
(as private universities) are regulated under the Uhiversity
Grants Commission (Establishment of and Maintenance

of Standards in Private Universities) Regulations, 2003.

(c) Allotment of land is a subject matter coming
under the purview of State Governments. According to
University Grants Commission (UGC) no such information
is centrally maintained.

(d) and (e) According to the UGC, it came to the
Commission’s notice that 9 private universities estaBIished
by State Legislatures were found to have affiliated colleges
and off-campus centre(s) beyond the tarrit’érial jurisdiction
of the States in which the university is esfablished in
violation of the UGC (Establishment of and Maintenance
of Standards in Private Universities) Regulations, 2003
and in violation of the orders of the Supreme Court of

" India in the matter of Prof. Yash Pal and Ars. Vs. State
of Chhattisgarh and others [W.P. (C) No. 19/2001). The
list of these universities is at Statement. All such
Universities have been advised by the Commission to stop
their operations, if any, beyond their teritorial jurisdiction
whether 6ff-campus, study centres, affiliation to colleges
or centres operating through%franchises. Two of the Siate
(Private) Universities namely, University of Petréleum and
Energy Studies, Dehradun and Himgiri. Nabh

Vishwavidyalaya, Dehradun ha\;e. according to the Com-

mission, closed down their off-campuses outside the State
of Uttarakhand. »

In addition, a complaint has been received by UGC
_ against NIMS_University, Jaipur regarding commercializa-
tion of Higher Education.-The Commission has asked for
comments of the Univérsity and State Government.
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Statement
List of Private Universities

1. Amity University, Uttar Pradesh at Gautam Budha
Nagar.

2. The Global Open University, Nagaland.
3. ENULM University, Sikkim.

4. Sikkim Manipal University of Health, Medical and
Technological Sciences, Gangtok.

5. ICFAl University, Dehradun.
6. Singhania University, -Jhunjhunu.
7. Integral University, Lucknow.

8. University of Petroleum and Energy Studies, Dehradun.

9. Himgiri Nabh Vishwavidyalaya, Dehradun.

[English]
National Mission on Bamboo Applications

*252. SHRI RAJU SHETTL Wil the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) the details of the projects funded by the
National Mission on Bamboo Applications (NMBA) alongwith

“the funds released during the last three years and the

current year, organisation-wise and project-wise;

(b) whether the Government grants financial as-
sistance to the Bamboo Handicrafts Units and Common
Facility Centres; '

“(c) if so, the funds released to each unit during
the Eleventh Plan so far;

(d) the details of the funds grantéd to various
organisations for different projects under Technology

_ Development Assistance (TDA) alongwith the recovery rate

thereof; and
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(e) the action taken by the Government for
commercialisation of the technologies and the progress

made in such cummercialisation so far?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY, MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES, MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE, MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) The National Mission
on Bamboo Applications (NMBA) funds projects under its
Technology Development Assistance (TDA) programme.
The details of projects funded in the XI Plan period from
2007-08 till 31.07.2010, is placed at Statement-l.

(b) and (c) Yes, Madam. NMBA provides financial
assistance to Common Facility Centres. It has supported
12 Common Facility Cenires and provided technological
assistance to impart training and help in skill development
in (i) use of primary processing machines, shoot
processing machines and pressure treatment plants; (ii)
use of charcoal kilns and briquetting; (iii) blind making;
{iv) gasification; (v) stick making; (vi) mat weaving; (vii)
production of hygiene products, etc.

The National Bamboo Mission (NBM), which is a
centrally sponsored scheme under the Ministry of

Agriculture, provides financial assistance for both Handi-
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crafts Units and Common Facility Centres. The focus of
NBM is on piantation related research, bamboo cultivation
and propagation, handicrafts marketing and exports.

The details of support extended by NMBA and N8M
so far, during the Xi Plan are placed at Statement-il.

(d) 25As mentioned in part (a) above, the details
of financial assistance extended by NMBA to various
organizations for different projects under the Technology
Development Assistance (TDA) programme are placed at
Statement-1. The overall recovery rate for loans extended
as part of TDA is 63.1%.

(e) The NMBA has been developing and commer-
cializing affordable technologies which can easily be made
available. For this, NMBA scouts for bamboo-related —
indigenous technologies available in our research and
educational institutions and also appropriate imported
technologies and finds entrepreneurs to take them up. In
order to encourage entrepreneurs, NMBA extends neces-
sary financial assistance for procurement of technology,
laboratory testing, prototype development, quality control
and development of standards, establishment of supply
chains and market linkages. Good number of technologies
have already been commercialized and others are in the
process of being developed or being commercialized.
Details of such technologies are being collected and will
be laid on the Table of the House.

Statement-l

National Mission on Bamboo Applications

Details of the Projects funded Expenditure incurred during Xith Plan-organisation/project-wise

{Rs. in lakhs)
S Name of the project funded -~ Agencies/ FY. 2010-11 FY. 2009-10 FY. 2008-09 FY. 2007-08
No. State Government/Company (upto July)
1 2 3 4 5 6

1. Benu, Katlamara: Est. of Pressure Treatment Plant
and Round Bamboo Unit for BENU, Tripura
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1 2 3 4 5 6
2. BTC, Kokrajhar: 20 Ha. Bamboo Plantation with - - - 1.00
Establishment of V.P.C. Nursery at Karigaon
3. BCKV, Kalyani: Setting of V.P. Centre at Kalyani, - - - 2.00
West Bengal '
4  Cli, Guragon: Study on Country wide Access and - - - 18.85
Regulatory Framework and Indian Bamboo
5. C.P Consultant P. Ltd., Delhi: Demonstration of - - - 1.62
Battery, Kiln of 5 Kilns at Manipur and Nagaland ’
6. Deva Bamboo and Allied Ind.,. Imphal: Est. of - - - 2.56
Bamboo Stick and Charcoal at Tripura
. 7. DC, Jorhat: Commercial Cultivation of Bamboo in - - - 257
four RD Block, Jorhat
8. DC, Lohit: Ten prefab Structure at DSSA, Lohit - - - 11.38
9. Design and Development of Prototype of Primary - - - 2.03
Processing Machine for Bamboo application
10. Prefab Structure for DDA, New Delhi (291) - - - 1.48
"11.  Prefab Structure for National Disaster Management - - - 4.72
. Office, New Delhi (281)
12.  Prefab Structure for Rajputana nifle Regiment, - - - 5.66
New Delhi (362, 171, 174) '
13. Banik Agro: Est. of Bamboo Round Stick and - - 22.00 40.00
Charcoal making unit at Nagachera, Agartala
14. Ceeke: Mfg. Unit of Bamboo Mat Ply and Board - - 35.78 110.42
at Thingdawal, Kolasib Mizoram
15. Prefab Structure for Child Participation Centre at - - - 3.97
Raipur (358)
. 16. Craftique Bamboo Industries, Nagaon: Establishment - 4.41 - 8.10
of Mfg. Unit of Stick making unit at Nagaon
17. Prefab Structure for Aguawai Centre, South Tripura - - - 18.93

© (298)
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1 2 3 4 5 6

18. C.R. Bamtech, Ramhlum, Aizwal: Mfg. Unit of Stick 7.00 - - 8.76
making at . Aizwal

19. Prefab Structure for SSA Patna Project (364) - - - 5.34

20. Prefab Structure for School Building at Kanubari, - - - 14.12
Tirap, Arunachal Pradesh (371)

21. Prefab Structure fér Directorate of Education, New - - - 4.33
Delhi (366) )

22. Dhanjal Mechanical Works: Est. of Adv. Mfg. Machine, - - - 50.00
Unit of Primary Process Machine at Kolkata

23. Prefab Structure for 30 Division Saugor, Jaipur (299) - - - 0.46

24, Erosway: Mfg. Unit of Round/Split Bamboo unit at - - - 6.75
Nagpur

25. Mifg. Unit of Flattened Bamboo Slat at. Zero, by - - - 19.54
Himalyan Agro, Andhra Pradesh

26. HPC-L: Est. of 1 mwe Gasifire Electric System at - - - 175.00
Chachar Paper Mill and Nagon Paper mills (two
unit)

27. Prefab Structure for Youth Affair, New Delhi Project - - - 7.83
(390)

28. Prefab Structure for DSOI and Transit Camp, New - - - 0.49
Delhi (266)

29. Prefab Structure for Middle Demo Structure through - - - 1.05
V-Design Purple, Chandigarh (331)

30. Est. of Bamboo Mat Unit at Kolasib by Grace RTP, - - 7376 166.23
Mizoram '

31. Genetic Green Gold Pvt. Ltd., Odisha: Establishment - 6.46 15.12 -
of Stick making unit at Baliapanda, Puri

32. KSBC: Mfg. unit of bamboo mat at Angamalya, - - 32.60. 18.50
Kerala "

33. Luit Valley: Expansion Activity of Food Processing - - - 19.70

Machine for bamboo shoot at Jorhat
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1 2 3 4 5 6

34. Prefab Structure for Dinhata Project {236) - - ~ 1.22

35. Konkan Speciality Poly Pvt. Ltd.: Est. of Bamboo - 195.00 124.84 288.16
Fiber -~ Thermoplastic unit at Mangalore

36. Manipur Craft and Bamboo Works, Keinour: Est. - 8.73 3.02 11.75
of Stick making unit at Keinour-Manipur

37. Mfg. unit Bamboo Flooring and Panel Board at - - - 22.50
Sibsagar, Assam by Maisang Products

38. Prefab Structure for Bodoland Tutorial, Kokrajhar - - - 0.52
(244)

39. Prefab Structure for ITBP, Chamba, Himachal - - - 1.49
Pradesh (282)

40. Prefab Structure as Poly house for G.B. Pant - - - 6.27
Agriculture University, Pant Nagar (332)

41. Prefab Structure for Military Game Camp Project - - - 305.63
at Sikindarabad (417)

42. Prefab Structure for Guru Govind Singh University - - - 1.10
(339)

43. Mbppl: L-Est. of Round and Square Stick Bamboo - - - 1.74
and Charcoal unit at Barapani, Marboo

44. Nebisw: Est. of Stick and Charcoal making unit at - - 3.02 14.85
Kharbam - Imphal

45. PBPL, Lohit: Est. of Mfg. unit of Bamboo Ply at - - 11.57 34.00
Alubari by Patkai Bamboo

46. Prefab Structure for 61 Cav. Division at Delhi Cant. - - - 0.45
Project (237)

47. DFO, Assam: Est. of Vegetative Propagation Nursery - - - 2.08
at BCKV, Nadi (Silviculture Division)

48. Dayanand Sagar Institute, Bangalore: Bamboo - -~ - 12.05

Plantation of Tissue
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1 2 5 6

49. FDA, Thanjavur: Bamboo Extension Enterprises - 0.74
Programme in five VPC with Beed in Collaboration 5
with FDA '

50. District Magistrate, Khammam (AP): Two Prefab - 1.1
Structure

51. Engineering Project Consultancy, Delhi: Design - 3.68
and Analysis of Engineering Bamboo

52. Patkai Bamboo: Est. of Stick Making unit at 9.50 12.40
Saiphai, Aizwal

53. PS Green Gold: Est. of Round Bamboo Stock 9.50 9.5
unit at Dharma Nagar, Tripura

54. Prince Carbon and Charcoal Industries: Est. of 20.88 18.74
Bamboo Charcoal and Briqueting Machine of
150 TPA at Najibabad (UP)

55. Supply of Bamboo Shoot Machine to Luit Valley - 7.33
P. Ltd. and Nagaland Food P. Ltd.

56. Government of Nagaland, Est. of 25 kw Gasifier - 1.63
Equipment at Village Razephema, Nagaland

57. GB Pant University, Support for Coordinated Trials - 5.81
for Managed Bamboo Propagation Center

58. Rhino Bamboo: Est. of Bamboo Blind unit at Epip - 65.12
Amingaon, Guwahati

59. Rbi, Aizwal: Est. of bamboo Stick making unit at - 8.30
Sairang, Aizwal

60. Rity: Est. of Vacuum Packing of Bamboo Shoots - 3.50
Processing at Guwahati

61. Government of Assam 25 kw Gassifire unit at - 12.12
Basistha Complex at Guwabhati

62. Haritha Eco Trust, Khammam: Development and -~ 1.04

Demonst. of Structural Appl. Involving of Const.
Method, Design for Housing Project.
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2

64.

65.

67.

68.

69.

70.

71.

72.

73.

74.

75.

76.

HQ. Army, Bamboo Plantation Thorny Perimeter
Fencing in various Army Sector in India

Swaranga Agro: Est. of Bamboo Stick/Round
and Tooth Pick unit -at Tinsukia, Assam

Suta Bamboo, Namsai-L: Mfg. unit of Flattened
Bamboo Board. at Namsai (Arunachal)

Sbppl, Tuli: Est. of Stick and Slat unit at Tuli,
Nagaland

Sgl, Kankawali: Est. of Acrylic Bamboo Mat Sheet
unit at Kudal

IHBT, Palampur: Bamboo Plantation and Bio
Fencing with Indian Army, Ferozpur and
Palampur

IHBT, Palampur : Setting .of Bamboo Vegetative
Propagative Centre at Palampur (HP)

Srivari Metal Works: Mfg. unit of Bamboo based
composites for Interior as Railway, Buses and

Transport Industry

St. Xavier: Est. of Stick and Charcoal making
Unit at  Bisramganj-Loan (50:50)

Shyam. Nursery, Kolhapur: Vegetative Propagation
Nursery Centre for D — Stocksil at Kolhapur

SVM Bamboo: Bamboo Mat Corrugated Sheet at
Mahuda (Odisha)

IISc, Est. of 100 kw Demonstrative Gasifier unit
at Indian Army, Along

liSc, Est. of 25 kw Demonstrative Gassifire unit
at TAMBAC, Tamiong, Manipur

ISc, Est. of 90 kw Demonstrative Gassifire unit
at Malsom Bamboo P. Ltd., Mizoram

1.88

12.00

5.35

16.27

9.50

9.37

1.02

43.00

10.25

10.08

17.13

2.40

10.14

20.83
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1 2 4 5

77. Shri Dharmasthala: Est. of Stick and Agarbati
Making unit at Uttara Kannada — Mangalore 15.00 35.00

78. Tayang Bamboo Industries, Tezu — Est. of - 1.54 6.22
Feeder unit of Flattened Bamboo Slats unit

79. Woodmaster India: Est. of Prototyping, Testing - - 9.60
and Commercialization of Bamboo Processing
Machine

80. Zokraft Bamboo: Est. of Bamboo Stick making - - 20.05
unit at Bairabi, Aizwal

81. lISc, Est. of 25 kw Demonstrative Gassifire unit - - 0.39
at Forest Complex, Basistha, Guwahati

82. 1ISc, Bangalore Storability of Bamboo through - - 5.70
Process to Enhance Torrification with 1ISC

83. ZOZAM: Est. of Stick Making unit at Chaltlang, - 4.48 -
Aizwal

84. AAIl Vally Carbon Pvt. Ltd.: Est. of Activated 41.58 31.75 -
Carbon unit at Bongaigaon

85. Est. of Bamboo Stick and Strip Making unit at - 15.00 -
Nagaon by Brahamputra Enterprises, Guwahati

86. Megha Bamboo Briqueting Product: Est. of 3.00 8.05 -
Bamboo Charcoal Making Unit at Shilong

87. ILF&S: Est. of 35 kw Demonstrative Gassifire - - 52.08
unit Tripura at Katlamara, Bishramganj,
Rangamala and Laxmandhepa

88. ILF&S: Seting of bamboo Vegetative Progrative - - 2.11
Centre at Agartala and H/F-Hatipura

89. ILF&S: Bamboo Plantation at Kanakaich, Tripura - - 4.52
State

90. IFGTB, Coimbatore: Extension of BLT Project on - - 2.76

Bamboo Multi-Location Project
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91, IPIRTI, Bangalore: Est. of Bamboo Mat unit at
Tirchi, Tamil Nadu

92. IWST, Bangalore: Bamboo Plantation of 25 ha.
with KMFT and IWST, Bangalore

93. KSBC: Est. of Mechanization of Bamboo Mat
unit, at- Angamalya, Kerala

94. KSBC: Est. of four Feeder unit with Drying
Chamber, Hotpress unit, at Angamalya, Kerala

95. Malsom Bamboo P. Ltd., Aizwal, Mizoram: Est.
of Vaccume Processing Plant at Aizwal

96. Malsom Bamboo P. Ltd. Aizwal: Est. of 90 kw
Gassifire - unit at Bhairabi

97. Mizoram Jos Stick Industries: Est. of Bamboo
Stick for Incense Stick making unit at Aizwal

98. Misc. Project release during the year

99. NBDA: Est. of Bamboo Charcoal and Activated
Carbon unit with Collaboration of China

100. NBDA: Est. of 45 Battery Charcoal Klin in nine
Briqueting Machine in Kohima

101. NBDA: Setting of two Vegetative Centre

102. NBDA & K-CFC: Est. of Demonstrative Bamboo
Treatment Machine Facilities of round Bamboo
unit at NBDA and Konback at Rozephema

103. Ri Bhoi Social Forest Division, Nongpoh: Est.
of one Charcoal and Kiin unit at Nongpoh,
Meghalaya

104. SFRI, Itanagar: Setting of two Bamboo VPC
Centre at Chelsa and ltanagar

105. St. Xavior, Bishramganj: Est. of Stick 7 Charcoal

making unit with Don Basco School

1.00

5.97

56.99

10.41

3.85

6.37

4.56

5.93

1.75

6.00

5.90

7.50

6.80

1.95
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106

107

108

109

110

1

112

113

114

115

116.

117.

Supply of Tissu Culture Plant for various State
Institution

Tayang Bamboo Industries, Tezu : Est. of Feeder
unit of Flattened Bamboo Slats unit

TBM: Est. of Agarbati Masala Processing unit

at Nutan Nagar, Tripura

TBM: Industry Linked Skill Programme for Incense
Stick Rolling unit at Tripura

Teri, Delhi: Bamboo Plantation with Soil
Enrichment and Amendments using Fly Ash
and Mycrorrhizal in Korba (Chhattisgarh)

GBPAU: Bamboosetum for Superior Germ
Plasma of Bamboo at three location at
GWH, HYD, GBPU

Uttarakhand Bamboo Fibre Development Board:
Demonstration of Bamboo Plantation Base
Technology for Soil Reclamation Community
Level Cultivation

V.P. Chandigarh: Demonstration of Structure
Application for HP Tourism at Kangra
{Palampur)

Excel Bamboo Enterprises, Dimapur: Fermented
Bamboo Shoot unit

CIPET, Chennai: Rehabilitation Programme for
Andaman and Nicobar and Portblair for
Tsunami Project

Care Technology and Products, Bangalore —
Enlistment of Engg. Bamboo Structure under
DGS&D

GG Food and Packaging Co. P. Ltd., Delhi:
Product Promotion Grant for Bamboo Shoot
Marketing at the Bamboo Store, Delhi

1.00

717

1.22

5.77

3.26

9.09

6.09

7.76

4.45

4.00

224

3.96

5.06

2.67

25.30

2.40

1.83
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118.

119.

120.

121.

122.

123.

124.

125.

126.

127.

128.

Government of Sikkim: Est. of Pressure Treatment
Equipment for Horticulture Division Government
of Sikkim (new) o
inomy: Development of NMBA Website on the
Basis of already Developed Content Structure
and Design interface by inomy

The Bamboo Store, Delhi: Marketing of Bamboo
Products at Delhi

Naino Steel Pvt. Lid.. Est. of Bamboo Ply
Industries unit at Kamrup, Assam as additional
TDA for Expansion of Project

Swaranga Agro Tech Pwvt. Ltd., Tinsukia: Est.
of Briqueting Machine for West Management for
Bamboo Product, the Machine of Maa Kamakhya
Udyog Shifted to SATPL, Tinsukia

Dimru Food Industries: Expansion of Bamboo
Shoot Processing unit at West Garo Hill,
Meghalaya

Multilocational Trial of Bamboo Plantation in
10 Sector through GB Pant University, Pant
Nagar

NBDA: Est. of 100-kwe Gasifire, Round, Stick
and Slate of Bamboo Blind unit at NBRC -
Dimapur-227

Exel Bamboo Enterprises: Upgradation Fermented
of Bamboo Shoot Packaging unit at Nagwalba,
Peren in Nagaland

Arunachal Agro Forest Products: Establishment
of Stick making unit at Papum Para, Arunachal

Annant Urja Pvt. Ltd.: Establishment of 1.20 MW
Power Gassifire Bamboo unit at Mendori Village,
Bhopal '

2.00

50.00

37.65

3.64

6.00

12630

1.00

8.50

-

6.50

4.15

1.08

12.25

106.00

3.60

372

17.11

48.73

2.73

8.00

17.17

4.26

3.82

2.86

3.93

6.50

21.93

20.05
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1 2 3 4 5 6

129. Divine Bamboo Mat Mfg. Pvt. Ltd.: Establishment 20.66 146.67 - -
of Bamboo Mat Board unit at Kolhapur

130. Procurement of Material for Prefabricated Shelter - 8.68 3.01 6.25
of Flattened Bamboo for various Sector as
Demonstration of NMBA Products

. \

131. Prefabricated Structure of Iglu Structure for - - 10.56 -
High Altitude Area in Leh and Kargil Sector

132. Procurement of Material for Prefab Shelter-500 . 87.46 298.10 668.93 604.81
at Dantewada (Chhattisgarh Unit)

133. Product Promoting Scheme of Bamboo Composite - 3.07 45.48 2.16
and Wood Substitute for Government Organisation,
other Agencies, Foreign

134. TERI Techno Demonstration Practices to Enhance - 8.30 - -
Bamboo Productivity in Rajasthan

135. DLS Industries Pvt. Ltd.: Establishment of Bamboo 165.00 135.00 - -
Timber Unit at, Nagpur

136. Gopal Bhoroi Tea Co. Pvt. Ltd.: Establishment 8.50 18.60 - ) -
of 200 KW Gassifire bamboo

137. Unit at Kahilipara, Guwahati M.L. Commodities, - 8.50 - -
Mahas: Establishment of Agarbatti Making unit
at Mahas, Raigardh

138. TERI Sehor (MP) Tech. Package for Bamboo - - 2.11 8.60
Plantation with Soil Enrichment using Fly Ash
and Mycorrhizal Bio

139. Teri: Tech. for Demonstrative for Enhancing - - 6.70 -
Productivity of Bamboo Plantation through I.S.P.
in Rajasthan )

140. Newzone Bio Products Pwt. Ltd.: Establishment 213 29.31 - -
of Stick and Mat Waving unit at Balasore, Odisha

141. Nilgiri Green Tech. Pwvt. Ltd.: Establishment of 9.05 30.00 - -

Stick and Mat Waving unit at Balasore, Odisha
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1 2 3 4 5 6

142. Native Konbak Bamboo Product Pvt. Ltd. 10.00 31.03 - -
Establishment of Bamboo Furniture and Pre-Fab
Structure unit at Kudal

143. Teri: Vitro regeneration of Economically Bamboo - - 7.39 -
Spices, D. Giganteus, Bambusa etc.

144. GOM: Construction of 30 Shed and Kline in - - 10.05 -
Meghalaya State Government for Ribhoi Social
Forest Division

145. North East Pure Beverages Pvit. Ltd.. Establish- 3.50 63.90 - -
ment of Bamboo Shoot Processing unit at
Dimapur

146. S.P. Bamboo Stick Industries: Establishment of - 6.40 - -
Stick and Mat Waving unit at Balasore, QOdisha

147. IWST, Bangalore: Setting of Vegetative Propagating - 1.60 - -
Centre at Bangalore

148. KFRI: Post Harvest Protection of Bamboo from - 1.02 3.07 -
insect

149. Nagaland Bamboo Development Agency: Setting - 1.24 3.94 6.07
of Shoot/Vaccume processing unit at Tuli by
NBDA (227)

150. Prefab Structure at NEHU, Shilong Project - 16.94 205.14 231.41

151. Prefab Structure at University of Delhi Project 4.62 21.90 20.05 -

152. Prefab Structure for High Altitude Area in J&K - 20.23 81.51 237.92
Project

153. Prefab Structure for Indian Army HQ-56 (ECHS) 6.79 20.58 20.00 -
Project in 6 Location

154. Prefab Structure for Nagaland Government/State - 38.76 33.03 -
Disaster Emergency Operation Project

155. Prefab Engineering Bamboo Structure for SSA- - 56.72 75.51 4.81

Rajasthan Government Project




73 Written Answers SRAVANA 20, 1932 (Saka) to Questions 74

1 2 3 4 5 6

156. Prefab Structure for Hgq. 4/5 Mtn. Division, ahd - - 5.54 47.13
D.C., Tawang Project

157. Prefab Structure for Indian Army Cant as Ten
School  Structure at Mathura project - - 26.38 7.42

158. S.R. Film, Lucknow: Making of Film and Multimedia 19.96 19.07 3.20 -
Presentation of NMBA

159. lISC, BIr: Development of Multi-Blade Cutter - - 2.39 -
Machine for NBDA, Kohima

160. [IWST, Bangalore: Technology and Commercialization - - 1.90 -
for Bamboo Thermoplastic Valuation

161. Wood Master India P. Ltd., Ludhiana: Import of - - 2.62 -
Machine for Development of Advance Stick,
Silvering Machine from China

162. Forest Development Centre: Pressure Treatment - 3.64 2.85 -
Plant through Asu Arch India Ltd., Kolkata for
Project of FDC, Meghalaya

163. FRI: Development for Modified Bamboo Equipment - 0.23 2.49 -
and Fire Retardant Chemical for Bamboo
Treatment

164. G.G. Food P Ltd., New Delhii Marketing of - - 7.54 -
Bamboo Shoot and Product unit in North East
Area

165. IHBT, Palampur: Study on Microbial Intervention - - 3.42 -
Improving Bamboo Productivity

166. SDR Technology, Gurgaon: Production, Develop- - 7.00 3.00 -
ment/Amalgamation of Electronic Solar Light with
Science and Technology Bamboo

167. Tamil Nadu Agriculture University: Evaluating - - 1.51 3.02
Neutraceutical Composition, Madurai R&D Centre

168. Malsom Bamboo Pwt. Ltd., Aizwal: Est. of 250 kq. - 3.66 - 530

Briqueting and Gasifier Equipment at Aizwal
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169. Access Development Services, Delhi: Study on - 2.66 4.44
Bamboo Base Small and Medium Enterprises
in Madhya Pradesh and Chhattisgarh

170. BDO-Ruksin: Establishment of Bamboo Shoot - 4.40 6.07
Processing unit at Tuli with NBDA (new)

171. Central Institute of Himalyan Culture, Dahungf - 4.10 10.17
AP: Est. of 25 Kwe Gassifire unit at West
Kamang Distt. AP

172. DF, B: Est. of 25 Kwe Gasifire System with - 1.02 2.38
Dristi Foundation, Madhubani, Bihar (Ovn Bio
Tech.)

173. DFO, H.D. BTC, Kokrajhar, 20 ha. Plantation - 2.05 "2.00

" at Karigaon, BTC : '

174. IHBT: Mapping, Seedling and Productivity 0.89 - 1.51
Assessment of Bamboo in Kangra, Una,
Hamirpur with IHBT, Palampur

175. |IT, Delhi: Study on Bleaching and Antimicrobial B - 1.00 9.00
Treatment and Applications of Dyes on Bamboo
Sticks with Eco-Friendly

176. IWST: Standard Packages of Practices for - 0.76 0.69
Cultivation of Guadua, A;\gust. Folia etc.

177. IWST: Enhancing Production Capacity for - 2.58 3.87
Planting of Stock of Bamboo Infrastructure and
Quality

178. KFRI: Revision of BIS Standard for. Bamboo 0.40 - -
Based Products through Kfri, Peechi

179. KSBC: Est. of Mechanization of Ten Bamboo - 5.85 151.14
Mat Unit, at Angamalya, Kerala — New "

180. IPIRTI: Est. of Bamboo Mat unit by Shri Kateshwar - 9.95 10.00

; Multipurpose Credit Co-operative Society, Bangalore
TBM: Setting of Vaccume Processing Bamboo - 0.28 8.30
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182.

183.

184.

185.

186.

187.

188.

189.

190.

191.

192.

193.

PU: Study on Taxonomically useful Vegetative
Character of Indian bamboo

PMCTW: Using of Bamboo Product and Composite
as village knowledge at Thanjavoure

GOM: Est. of Six Briqueting Machine and Five
Charcoal Kline Machine at Meghalaya State
(SE, Hyderabad)

Inomy: Marketing ‘Support Portal for Indian Bamboo

Products., New Delhi

Mathematical Science Foundation, Delhi: Skill
Development of Bamboo in Education and in the
Invention and Improvement of useful Gadgets,
New Delhi

Nagaland Bamboo Development Agencies: Est.
of Micro Processing unit in Bamboo Cluster at
Village ievel.

N\

OVN Bio Energy P. Ltd., Gurgaon: AMC for
Demonstrative Gassifire unit in North-East Area,
Assam

Study: Know-how about Working and Living
Condition of Bamboo Based Workers in some
Villages in Dehradun

Society for Waste Elimination and Energy
Production, Delhi: Development of Bamboo
based Machine for Power Generation in U.P.
Villages

Demonstration of Bamboo vFl,ooring Tiles for
NMBA Store at New Delhi

Prefab Structure for ILFS-TBM as two unit in
Jogenderpur and Majlispur, Tripura

Prefab Structure for CEO, Medicinal Plant Board,
Raipur

1.79

3.12

-. 3.58

5.00

20.00

6.50

0.50

2.00

12.38

45.39

3.17

1.56

1.24

8.13

2.41
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194. Prefab Structure for Indian Institute of Management, - 7.25 -
Shillong.

195. Prefab structure at IFC! Ltd., Nehru Place, New - 18.79 -
Delhi.

196. Prefab Structure for Maharaja Agrasen College, 3.00 9.72 -
New Delhi '

197. Pretab Structure one unit for Maitreyi College of - 5.70 -
Delhi University, New Delhi

198. Prefab Structure for PGDAV College of Deihi - 38.02 -
University, New Delhi

199. Prefab Structure for Kamla Nehru College of - 16.16 -
Delhi University, New Delhi

200. Prefab Structure for College of Vocational Studies - 17.69 -
at New Delhi

201. Prefab Structure for Srivenkateswara College of - 11.15 -
Dethi University, New Delhi

202. Prefab Structure for Acharya Narendera Dev - 18.72 -
College, New Delhi

203. Prefab Structure for Aatama Ram Satan Dharam 29.17 13.70 -
College, New Delhi

204. Prefab Structure for CBRI/IIS, Bangalore with - 4.87 -
Society for Development of Composites on
Development and Const, of SIP base Bamboo
house for Flood Relief in Karnataka

205. Prefab Structure at Directorate of Information - 6.70 -
and Publicity, New Delhi

206. Prefab Structure for Lady Sriram College under - 6.37 -
Delhi University, New Delhi

207. Prefab Structure for Bihar State Tourism - 60.81 -

Corporation, Bodh Gaya as 20 Structure
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level Square- Stick Mfg. unit Bodoland ‘Bamboo
Development Board and APTDC, Hyderabad

1.85

1 2 3 4 5

208. Prefab Structure for Dayal Singh College, New - - 47.07 -
Delhi

209. Prefab Structure for Delhi Art of College, New - 11.79 -
Dethi

210. Prefab Structure for ITDC, unit of Ashok Group, 2.37 25.09 -
Puducherry

211. Prefab Structure and Roofing sheet for NBDA, - 13.93 -
Kohima unit

212. Prefab Structure for NIFT, Kangra for 24 Structdre - 88.75 -

213. Prefab Structure for Society for Development of - 7.00 -
Composites, Bangalore as “Support for Composite
Pyramid Structure and Guest House at CTR
Bangalore”

214. The Earth Grass and Workshop, Delhi: Skill - 2.00 -
Upgradation and Development Training of Women
Bamboo Artisans at Meghalaya

215. Society for Disability Rehabilitation Studies, New 1.00 1.00 - -
Delhi: Training Centre for Madhubani, Teghra,
Khatunna in Bihar

216.  Konkan Bamboo and Cane Dévelop;nent Centre 9.64 18.90 -
at Kuda: Est. of Training Centre at Kudal

217. Sampragiah, New Delhi: Training Centre for Supaul - 4.00 -
District in Bihar State

218. Tapi Bamboo Development Centre, Ahmedabad: 3.03 23:21 -
Training Centre for Ahmedabad

219. Argentum Engines Pvt. Ltd., Noida: Development 4.07 8.14 -
of CNG/Electric City Taxi using bamboo Composite 4
and Plastics

- 220. Training in Skill Development Training in Community - -
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221.

222

223.

224,

225,

226.-

227.

228.

229,

230.

231.

232.

Bhaskar Foundation, Delhi: Market Skill Development
and Training Program at Balia in Bihar

Design Route, Delhi: Designing of Master Folder
of Bamboo Structure and Housing Material, Activate
Carbon/Charcoal, Shoot, Gassifire, Furniture,
Photo album and Posters etc. '

Eklavya Foundation, Ahmedabad: Setting of New

~ Bamboo Retail Store at Ahmedabad

Engineering Project Consultant, _Delhi: Design
Validation of engineering Bamboo Structure for
Disaster Emergency Operating Centre under MOHA

BKL Cane and Bamboo ind., Kimin - Distt.
Papum Pare: Est. of Bamboo Charcoal unit

VM. Orange Tree: Establishment of Bamboo
Toothpick unit at Panchkula, Chandigarh

Emergent Venture India Pvt. Ltd. Study in
Feasibility/Assessment for Development and
Documentation of Mythology of Bamboo housing
sector

INBAR, New Delhi: Design, Development, Transfer,
Standardization, Sophisticated Bamboo Connection
Technology for Construction of Small and Large
Bamboo Structure "

IPIRTI: Energy. Efficiency in Bamboo base house
through IPIRTI, Bangalore

IWST: Development of Cellulose Nano Whiskers
from Bamboo as Import of Machine at Bangalore

Jadavpur University, Kolkata: R&D Project on
Bamboo Technology with NBC & CPWD.

Rhizome: Est. of New Bamboo Store through
Rhizome at Ahmedabad

3.00

8.87

22.80

3.00

1.40

4.87

4.50

2.57

4.90

2.76

31.00

8.25

20.92

8.89

1.50
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233.

234,

235.

236.

237.

238.

239.

240.

241,

242,

243.

244,

245.

Stadd Development Consulting P Lid.,, Delhi:
Study on Bamboo Furniture Product in India
“Studies and Research Activities™

Sri Ram Institute of industrial Research: Establish-
ment of two Pilot Plant for Bamboo - Hygiene
Products through SIIR, Delhi ’

TERI: Testing of different Spices of Bamboo for
Estimating total Tar and Pérticular Matter in Raw
Gas under Controlled Parameters in Gasification
unit through TERI, New Delhi

V Design Purple, Chandigarh: Relocation of IITF-
2009 Bamboo Cubicles Structure and Stills to
Bamboo Shop Tribes

VI Polly Additive P. Lid., New Delhi: Setting of
Bamboo Base Solar flat Pite Collector

World Kids Inc., Mumbai: Development of Bamboo
Base Hydroponics unit at Alibag

World Kids INC., Mumbai: Setting of New Bamboo
Store at Alibag, Mumbai

Prefab Structure as Igloo for ITBP in North East
and Ladhak

Prefab Structure for Common Facility Centre at
Tripura State with ILF&S and TBM

Prefab Structure for Gargi Collége, New Dethi

Prefab Structure for Shaheed Bhagat Singh
College Morning Session at New Deihi

Nagaland VFoods P. Ltd.: Est. of 1500 TPA as
Shoot Processing unit-raw shoot/can Purchase

M.L. Incense P. Lid., Mumbai: Setting -of Stick and
Raw Agarbatti Mfg. unit at Dibrugarh, Assam

1.66

25.72

96.23

7.90

34.96

6.59

12.00

11.85

11.07

4.00

s

9.58

7.50

2.00

10:28

i8S
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246.
247.
248.

249.

250.
251.

252.

253.

254.

255,

256.
267.
258.

259.

Prefab Structure for Shaheed Bhagat Singh
College Evening Session at New Delhi

NBDA: Est. of Micro Processing units in Bamboo
Cluster village in Ndgaland

Prefab Structure for Government Degree College,
Mandi, Himachal Pradesh

Prefab Structure for TRIFED

IIT, Delhi Study on Developing MDI Bamboo
Composite Laminates from CRDT & HT

CFTRI, Mysore: Value addition to Bamboo Shoot
Processing unit

Schumacher Centre, Delhi: Building for Rural
Women through Bamboo Stick making at Anugul
Odisha '

Tadbhav, LKO: Dissemination Programme for
Complete Information on the Bamboo Sector for
NMBA

UA. Consultant, Faridabad:” FSC Certificate of
Bhamragarh Forest Division in India which is
Working in South Asia and Middle East

Bodoland Bamboo Development Board: Prefab
Structure for TWIPRA Bamboo -and Cane
Handicrafts

Kanwarjit Nagi: Tech. Strategies for Developing
an Entrepreneurial Model for Craft Communities

Shree Laxmi Green Tech. P. Ltd., Balasore: Est.
of Bamboo Mat and Stick making unit

Sale of Shuttéring Bamboo Ply and Products of
NMBA Stores at Jaipur with APIL, Kolkata

Office of Conservator of Forest, Chhattisgarh:
Training Center with NMBA

10.08

14.00

35.79

1.68

7.08

1.90

2.10

3.25

3.82

1.25

0.50

35.00

8.61

18.01
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260. Procurement of Bamboo Board, Blind Flooring etc. 14.14 - -
for store at NCMSL,s ware house at Delhi '
Total (Rs.) 889.37 2,491.17 1,885.22 3,263.13
_ Statement-ll
Details of NMBA Sdpport for Common Facility Centres
Sl Name and location of CFC " Activities Fund released
No. (during the Xlth
Plan) (In Rs.)
1. Nagaland Bamboo Development Agency Pressure treatment, Stick making facility, 57,66,055/-
(NBDA), Dimapur, Nagaland Charcoal kilns, Gasifier 25 Kw, Shoot '
Processing, Mat making, Hygiene Products,
Blind making
2. Konkan Bamboo and Cane -Development Hygiene products 5,15,000/-
Centre (KONBAC), Kudal, Distt. '
Sindhudurg, Maharashtra
3. Kerala State Bamboo Corporation (KSBC) Community Mat Weaving Centre in form of 63,42,525/-
- 10 Centres located at Mangalackal, complete Primary Processing Machinery
Changa, Chenad, Kuttichal, at all the 10 locations
Mundagamattom, Kalambattupuram,
Manjapra, Parappuram, Okkal, Thuravoor
Total 1,26,23,580/-

Details of NBM Support for Handicrafts Units and Common Facility Centres

Sl. Component Amount (In fakh)/11th Plan
No. '
1. Handicrafts unit . 430.40
2. Common Facility Centre 35.00
Total 465.40




91 Written Answers

Suicide among Students

*253. SHRI YASHWANT SINHA:
SHRIMAT! J. HELEN DAVIDSON:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether corporal punishment is still in vogue
in some of the States;

(b) if so, the details thereof;

(¢} whether instances of students committing
suicide after allegedly being tortured mentally and
physically by their teachers in the country have been
reported dufing the year 2010;

(d) if so, the number of such incidents reported/
registered in the country, State-wise;

(e) whether the Government proposes to explore
legal and institutional options for prevention of such
unfortunate incidents; and

7 H if so, the details thereof?

THE MINISTER. OF HUMAN RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) The

National Policy on Education, 1986 (as modified in 1992) -

States that “corporal punishment will be firmly excluded
from the educational system". National Curriculum Frame-
work (NCF), 2005 States that forms of disciplining such
as corporal punishment and verbal and non-verbal abuse
of children which are used to demoralize and humiliate
children in front of their Beers, should be stopped. The
Central Board of Secondary Education has issued
instruction to its aftiliated schools not to resort to physical
punishmeht of students. Kendriya Vidyalaya Sangathan
and Navodaya Vidyalaya Samiti have strictly prohibited
corporal punishment in all their schools. A letter has been
written, in December, 2007 and again in July, 2010, to
all State Governments to prohibit corporal punishment in
all schools under their jurisdiction. Several States ‘have
reported the steps taken by them in this direction.

AUGUST 11, 2010

to Questions 92

(c) and (d) There have been reports of sporadic
incidents of suicides by students. However, as education
is a concurrent subject and a majority of schools are
under the purview of the State Governments, data on
number of such incidents is not centrally maintained by
this Ministry.

(e) and (f) As per the Right of Children to Free and
Compulsory Education Act, 2009, which is applicable to
the elementary stage of school education, “no child shall
be subjected to physical punishment or mental

harassment”. The National Commission for Protection of -

the Child Rights has issued guidelines to all States in
August, 2007, on prohibition of corporal punishment,
receipt of complaints, procedure for adequate response
to the complaints and creation of awareness to prevent
such incidents. It has also issued additional guidelines
in May, 2009.

[Translation]
Revival of closed Coal Mines

*254. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of COAL be pleased to state:

(a) the names of the c;oal projects/mines closed
by the subsidiaries of Coal India Limited (CIL) during each
of the last three years;

(b) the reasons "therefor, company-wise;

(c) the details of loss to the CIL and its
subsidiaries, year-wise in the above period;

(d)  whether the Union Government or any financial
institution has come forward to revive these closed

projects/mines;
(e) if so, the details thereof;, and

\)] the time by which these mines would be re-

opened, mine-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
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COAL AND MINISTER OF STATE OF THE MINISTRY
OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) The closed
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coal projects/mines/units of Coal India Limited and
reasons for the closure thereof, subsidiary-wise, during
the last three years are giveh below:—

Company Name of Mines Year Reasons for closure
Eastern Coalfields Ltd. Sangramgarh 2008-09 On economic and safety grounds.
Bharat Coking Coal Ltd. Nil - . - |
Central Coalfields Ltd. Nil - -

Northern Coalfields Ltd. Nil - - )
Western Coalfields Ltd. Pench East OC 2008-09 Exhaustion of extractable .reserves.
Inder UG 2007-08 Converted into OC.
Pathakhera-l UG 2009-10 Exhaustion of extractable reserves.
South Eastern Coalfields Ltd. Jainagar 5 & 6 2009-10 Exhaustion of extractable reserves.
Nowrozabad East UG 2008-09 Exhaustioﬁ of extractable reserves.
Kotma West 2009-10 ~ Exhaustion of extractable reserves.
Kumda Old 2007-08 Exhaustion of extractable reserves.
Banki 9 & 10 UG 2009-10' Exhaustion of extractable reserves.
Mahanadi Coalfields Ltd. ‘Nil - -
North East Coalfields Nil - -
(c)  As a holding company, Coal India Limited has (Rs. in crores)
not suffered any loss during last three years. In fact, the
profit earned during the last three years by CIL is Rs. Company - 2009-10 2008-09 2007-08
8,738.46 crore, Rs. 5,744.10 and Rs. 13,964.93 crore —
1 2 3 4

respectively. The profitloss figures of Coal India Limited
and its subsidiary companies, during each of the last three
years, are given below. It can be seen that in 2009-10 all
the eight subsidiaries of CIL have earned profit, including
Bharat Coking Coal Limited (BCCL), which suffered losses
in 2008-09 and Eastern Coalfields Limited (ECL), which
suffered losses during 2007-08 and 2008-09.

Eastern Coalfields Ltd. 333.40 -2105.70 -1026.66

Bharat Coking Coal Ltd. 793,93 -1376.99 97.05

Central Coalfields Ltd. 1533.06 763.80 1035.75
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~Northern Coalfields Ltd. 3766.30- 3131.01 2763.22

Western Coalfields Ltd. 931.02 516.12 930.22

South Eastern Coalfields

3063.57 1817.93 2067.37
Ltds ' '

Mahanadi Coalfields Ltd. 2953.90 2580.25 2504.79
CMPDIL® e 19.61 674  5.00.

Coal India Limited 13964.93 5744.10 8738.46

(d) to (f) To revive these closed projects/mines, a
High Level Task Force was constituted to identify the
problems and prospects of enhancing underground coal
production. The task force identified 121 underground
mines or parts of mines, which were lying disused or
abandoned. Due to the fact that re-working these mines
would entail considerable fresh investment and would call
for specialized technolbgical support, it was thought
- prudent fo re-work these mines through joint venture
companies, with the participation of private parties having
suitable expertise and financial background.

A _further scrutiny of the 121 identified hines was

carried out and initially 18 mines, each having more than
10 million tonnes coal reserves (to make the proposition
attractive to the prospective JV partners), were selected
for reworking through the joint venture route. "

The model tender document has been prepared by

CiL and has been sent to the subsidiary companies for
issuing tender amongst the short listed ‘parties. Tenders
will be floated after approval of the respective Board of
Directors is obtained.

Irrigation Projects

+255. SHRI JAGDANAND SINGH:
SHRI ARJUN RAY:

Will the Minister of WATER RESOURCES be pleased

to state:
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(a)  whether a number of irrigation projects are still
incomplete despite incurring huge expenditure thereon
during the last decade;

{b) if so, the details thereof alongwith the reasons
therefor;

(¢) whether the Union Government has reviewed/
proposes to review the performance of the Accelerated
Irrigation Benefits Programme (AIBP) in various States;

(d) if so, the outcome thereof; and

() the steps taken/proposed “to be taken by the
Government to expedite the completion of the irrigation
projects and also remove the deficiencies, if any, in
implementation of AIBP?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSALY): (a) and (b) So far, 282 major/medium
projects have been brovided with central assistance under-
Accelerated Irrigation Benefits Programme (AIBP) since
its inception in 1996-97, of which, 124 projects have been
completed, 11 projects are nearing completion, 5 projects
are deferred and remaining 142 projects are ongoing. Of
the 142 ongoing projects, 47 projects are on time and
95 projects are delayed. ‘

So far, 10849 Surface Minor Irrigation Schemes
(SMIS) have been provided with central assistance under
AIBP of which, 7922 schemes are reported as completed.
There are 1194 SMIS which have been delayed.

As per AIBP guidelines, the time allowed for completion
of major/medium projects under AIBP is a maximum of
4 years excluding the year of inclusion of the project in
AIBP. The time allowed for completion of SMIS is a
maximum of two years excluding the yeari of inclusion of
scheme in the AIBP. Therefore, major/mediun; projects
which are ohgoing since more than 5 years and SMIS since
more than 3 years from the year of their inclusion in the
AIBP are treated as delayed projects. Details indicating
details of 95 delayed projects, their year of inclusipn in
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AIBP and likely year of their completion by the respective
State Government is given in Statement-l. Similar
information in respect of SMIS is given in Statement-Il.

The reaso.ns for delay in completion of projects are

land acquisition problems, Resettlement and Rehabilitation
problems, delay in obtaining mandatory clearances,
contractual problems, litigation, delay in completion of
works to be taken up by agencies other than Water
Resources/Irrigation Department such as railway Crossing,
shifting of electric line, providing road crossings, shifting
of gas pipe line etc. Delay also occurs due to law and
order problems, short working seasons in hilly States and
north eastern States.

() to () The performance of the Accelerated
. Irrigation Benefits Programme is reviewed by the Ministry
of Water Resources from time to time and particularly
on yearly basis with the Principal Secretaries/Secretaries
(Water Resources/Irrigation Department) of the respective
State Governments in order to achieve further improve-
ment in its implementation. The Review Meetings for AIBP
were held during the current year from 5th to 7th July,
2010 with the representatives of all the States Govern-
ments implementing projects under AIBP. Important issues
which were discussed during the Review Meetings inter-
alia include physical and financial progress of the projects
against the targets agreed in the Memorandum of
Understanding signed by the State Governments including
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potential creation and date of completion of ongoing
projects, grant requirement of States for the year 2010-
11 with likely date of submission of proposals by the State
Governments, adequate provision in the State budget for
implementing projects under AIBP, setting up of the
Monitoring Cells in the State for monitoring the imple-
mentation of SMISs. As some of the projects are getting
considerably delayed and the AIBP guidelines provide for
conversion of grant into loan if the project is not completed
in scheduled time, the States were sensitized that in case,
the projects are delayed without justification, the Ministry
of Water Resources may consider option of conversion
of grant into loan.

Since December, 2006, the Memorandum of Under-
standing (MoU) signed by the State Government with the
Ministry of Water Resources for availing AIBP assistance
provides for year-wise physical targets for creation of
irrigation potential till completion of the project. In case,
the project is delayed beyond the target date of completion
specified in the MoU, the State Governments have to
request for extension of time with full justification for delay
occurred in completion of project and remedial measures
taken by them for removal of bottlenecks in project
implementation. Usualily, in case of inordinately delayed
projects, State Governments are also being asked to
provide an Undertaking that any -further cost overrun
occurring due to time .overrun beyond the approved time
will be borne by them.

Statement-l

Status of ongoing/deferred major/medium projects under AIBP

Sl Name of State/Project Present | Year of Year of Whether
No. . Status inclusion completion/ delayed or on
‘ Likely year of time (Ongoing
completion projects)

1 2 4 5 6

Major, Medium and Minor Irrigation Projects

Andhra Pradesh
1. Kanupur Canal Deferred 2000-01
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2. Yerrakalva Ongoing 2000-01 2010-11 Delayed
3.  Flood Flow Canal of SRSP Ongoing 2005-06 2011 Delayed
4.  Sriramsagar Project-l Ongoing 2005-06 2011 Delayed
5.  Tadipudi LIS Ongoing 2006-07 2011 Delayed
6.  Pushkara LIS ‘ Ongoing 2006-07 2011 Delayed
7.  Ralivagu Ongoing 2006-07 2011 Delayed
8.  Gollavagu Ongoing 2006-07 2011 Delayed
9. Mathadivagﬁ Ongoing o 2006-07 2011 Delayed
10. Peddavagu : Ongoing 2006-07 2011 ‘Delayed
11, Gundlakamma -A@servoir Ongoing 2005-06 2011 Deléyed
12. J. Chokkarao LIS Ongoing 2006-07 2012 Delayed
13. Nilwal Ongoing 2006-07 2011 Delayed
14, Khomaram Bhima Ongoing 2006-07 2011 Delayed
15. Thotapalli Barrage _ Ongoing 2005-06 2011 Delayed
16. Tarakarma Thirtha Sagaram Project Ongoing 2005-06 2011 Delayed
17. Palemvagu Ongoing 2005-06 2011 Delayed
18. Musurimilli Project Ongoing 2007-08 2011 On time
19. Rajiv Bhima LIS Ongoing 2007-08 2011 On time
20. Indra Sagar Polavaram Ongoing 2008-09 2011-12 On time

Assam

21. Dhansiri Ongoing 1996-97 2012 Delayed
22. Champamati Ongoing 1996-97 2011 Delayed

23. Borolia Ongoing 1996-97 2011 Delayed

24. Burhi Dihang Lis Ongoing 1997-98 2011 Delayed
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Bihar
25. Western Kosi Canal Ongoing 1996-97 2011 Delayed
26. Durgawati Ongoing 1996-97 2012 Delayed
Bansagar Ongoing 1997-98 2011 No physical
work in Bihar
27. Batane Ongoing 2000-01 2012 Delayed
28. Punpun Barrage Project Ongoing 2007-08 2011 On time
29. Restoration of Kosi Barrage Ongoing 2008-09 2010-11 On time
Chhattisgarh
30. Koserteda Ongoing 2002-03 2011 Delayed
31. Mahanadi Reservoir Ongoing 2005-06 2010 Nearing
completion
32. Kelo Ongoing 2008-09 2012 On time
33. Minimata (Hasdeo Bango Phase-IV) Ongoing 2007-08 2011 Nearing
completion
Goa
34. Tillari Ongoing 2000-01 2011 Delayed
Gujarat
35. Sardar Sarovar Ongoing 1996-97 Delayed
36. Aji-lV Ongoing 2000-01 2010 Nearing
completion
37. Ozatll Ongoing 2000-01 2010 Nearing
' completion
38. Brahamini-ii Ongoing 2000-01 Being closed
by "State
Government
39 Bhadar-ll Ongoing 2002-03 2010 Nearing

completion
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Haryana
40. JLN Lift Irrigation Deferred 1997-98

Himachal Pradesh

41. Shahnehar Irrigation Project Ongoing 1997-98 2012 Delayed
42. Sidhata : ) Ongoing 2000-01 2012 Delayed
43, Changer Lift | Ongoing 2000-01 2012 Delayed
44. Balh Valley (Left Bank) Ongoing 2009-10 2010-1t On time

Jammu and Kashmir
45. Mod. of Ranbir Canal Ongoing 1999-2000 2012 Delayed

Mod. of New Pratap Canal

46. Tral Lift Ongoing 2000-01 2011 Delayed

47. Raﬁabad Lift lrrigation Ongoing 2001-02 2012 Delayed

48. Mod. of Dadi Canal Project Ongoing 2006-07 2010-11 Delayed

49. Mod. of Martand Canal Ongoing 2006-07 2010-11 Nearing

completion

50. Mod. of Mav Khul Ongoing 2006-07 2010-11 Nearing

completion

51. Mod. of Babul Canal Ongoing 2007-08 201112 On time

52. Mod. of Kandi Canal Ongoing 2007-08 2011-12 On time

53. Parachlk Khows Canal Project Ongoing 2007-08 2011-12 On time

54, Mod. of Ahji Canal Ongoing 2008-09 . 2011-12 On time

Jharkhand | |

55. Gumani Ongoing 1997-98 2012 Delayed
56. Torai ’ Deferred 1997-98

57. Kansjore Ongoing 1997-98 2012 Delayed
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58. Sonua Ongoing ' 1997-98 2012 Delayed

59. Surangi Ongoing 1997-98 2012 Delayed

§0. Upper Sankh Ongoing 2004-05 2011 Delayed

61. Panchkhero ‘ Ongoing 2004-05 2011 Delayed
Karnataka

62. .UKP Stage-| Ongoing 1996-97 2011 Delayed

UKP Stage-l Phase-ll|

63. Malprabha Ongoing 1996-97 2011 Delayed
64. Ghatprabha Ongoing 1997-98 2011 Delayed
65. Karanja v Ongoing 1997-98 | 2011 Delayed
66. UKP Stage-ll Ongoing 2001-02 2011 Delayed
67. Gandorinala Ongoing 2001-02 2010 Nearing
completion
68. Varahi Project ' Ongoing 2007-08 2012 On time
69. Dudhganga Inier-State Project " Ongoing 2008-09 2010-11 On timeﬂ
70. Mod. of Bhadra Ongoing 2008-09 2011-12 On time
71. Hippargi Prroject : Ongoing 2008-09 2011412 On time
72. Resto and Renov of Bheemasamudra Ongoing 2009-10 2010-11 On time
Tank
73. Bhima Lift irrigation Scheme Ongoing 2009-10 2011-12 On‘tinﬂe
74. Guddada Malapura .LIS DPAP Ongoing 2009-10 2011-12 On tirﬁe
Kerala |
75. Muvattupuzha Ongoing .2000-01 - 2012 _Delayed
76. Karapuzha Ongoir;g 2006-07 2010-11 Delayed

77.  Kanhirapuzha-ERM Ongoing 2008-09 2009-10 On time
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Madhya Pradesh
78 Indira Sagar Phase-| & Il Ongoing 1996-97 2012 Delayed
Indira Sagar Phase-lli

Indira Sagar Phase-IV

A79 Bansagar (Unit-Il) Ongoing _ 2003-04 2012 Delayed
80 Sindh Phase-ll Ongoing 1998-99 2012 Delayed
81 Mahi | Ongoing 2000-01 2012 Delayed
82 Bariarpur | Ongoing 2000-01 2012 Delayed
83 Bawanthadi Ongoing 2003-04 2011 Delayed
84 Mahan Ongoing 2003-04 2011 Delayed ‘
85 Omkareshwar Phase-| Ongoing 2003-04 2012 Delayed

Omkareshwar Phase-Ii
Omkareshwar Phase-il!
86 Bargi Dam RBC 16 Km. 63 Km. Phase-| Ongoing 2005-06 2011 Delayed

Bargi Diversion Project Canal (63 Km. to
104 Km.) Phase-|

Bargi Diversion Phase-lil

Bargi Diversion Phase-V

87. Pench Diyefsion Project Phase-| Ongoing 2007-08 2012 On time
88. Punasa Lift lrrigétion Project Ongoing 2008-09 2011-12 On time
89. Lower Gol - Ongoing -+ 2008-09 2011-12 On time
90. Uppe_r Beda Ongoing 2008-09 2010-11 On time
Maharashtl;a -
Gosikhurd : ' Ongoing ‘ 1996-97

91. Gosikhurd-National Project Ongoing 2008-09 2014’ On time
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92.  Waghur Ongoing 1996-97 2012 Delayed
93. Upper Manar Ongoing 2002-03 2012-13 Delayed
94. Upper Pen Ganga Ongoing 2004-05 2051f12 Delayed
- Bawanthadi

95.  Lower Dudhana Ongoing 2005-06 2012-13 Delayed
- Tillari

96. Warna Ongoing 2005-06 2012 Delayed
97.  Punad Ongoing 2006-07 2011 Delayed
98.  Nandur Madhmeshwar Phase-l| Ongoing 2009-10 2014 On time
99. Lower Wardha Ongoing 2006-07 2012 Delayed
100. Khadakpurna Ongoing 2006-07 2012 Defayed
101. Dongaragaon Ongoing 2005-06 2011 Delayed
102. Gul M_edium Irrigation Project 7 Ongoing 2005-06 2011 - Delayed
103. Bembla Irrigation Project Ongoing 2007-08 2012 On time
104. Uttarmand Project Ongoing 2007-08 2012 On time
105. Sangola Branch Canal Ongoing 2007-08 2012 - On time
106. Tarali Project Ongoing | 2007-08 2012 On time
107. Dhom balakwadi Project Ongoing 2007-08 2012 On time
108. Morna Gureghar Project Ongoing 2007-08 2012 On t%me
109. Arjuna Project Ongoing » 2007-08 2012 On time
110. Lower Pedhi Project Ongoing 2008-09 2010-11 On time
111. Wang Ongoing 2008-09 2010-11\ 6n time
112.  Upper Kundiika Project Ongoing 2008-09 - 201112 . On time
113. Lower Panzara Project Ongoing 2009-10 2011-12 On time
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114. Nardave Project Ongoing 2009-10 2011-12 On time
115. Aruna Project Ongoing 2009-10 2012-13 On time
116. Krishna-Koyna Lift Irrigation Ongoing 2009-10 2012-13 On time
117. Gadnadi lrrigation Project Ongoing 2009-10 2013-14 On time
118. Kudali lrrigation Project Ongoing 2009-10 2012-13 On time
Manipur
119. Khuga Ongoing 1996-97 2011 Delayed
120. Thoubal Ongoing 1997-98 2012 Delay-/ed
121. Dolaithabi Barrage Project 'Ongoing 2002-03 | 2011 Delayed
‘Meghalaya
122. Rongai Valley Deferred 2000-01
Odisha )
123. Upper Indravati (KBK) Ongoing 1996-97 2012 Delayed
124. Subernrekha Multipurpose Ongoing 1996-97 2013 belayed
125. Rengali Ongoing 1996-97 2012 Delayed
126. Anandpur Barrage \Ongoing 1996-97 2012 Delayed
Integrated Ahandpur Barrage (KBK)
127. Titlagarh Ongoing 1998-99 2010 Nearing
’ completion
128. Lower Indra Ongoing 1999-2000 2012 Delayed
129. Lower Suktel Ongoing 1999-2000 2012 Delayed
130. Telengiri Irrigation Project Ongoing { 2003-04 ) 2012 Delayed
131. Ret lrrigation ProjectA {KBK) Ongoing ‘ '2003-04 ) 2012# Delayed
1;32. Kanpur Ongoing 2003-04 2012 . Delayed
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133. Chheligada Dam . Ongoing 2003-04 2012 Delayed

134. Rukura Ongoing 2009-10 2013-14 On time
Punjab

135. lmrigation to H.P. below Talwara Ongoing 2000-01 2010 Delayed

136. Shahpur Kandi

Shahpur Kandi National Project Ongoing 2009-10 2014-15 On time
137. Kandi Canal Extension Stage-ll Ongoing 2002-03 , 2012 Delayed
138. Rehabilitation of 1st Patiala Feeder Ongoing 2007-08 2009-10 On time
and Kotla Branch
- Rba]asthan
~ 139. IGNP Stage-ll Ongoing 1997-98 Delayed
140: Narmada Canal Ongoing 1998-99 2012 Delayed'
141. Mod. of Ganga Canal Ongoing 2000-01 ' é011 , Delayed
Tripura
142. Gumti , Ongoing - 1996-97 : 2012 Delayed
143. Manu | Ongoing 1996-97 2012 Delayed
144. Khowai Ongoing 1996-97 2011 - Delayed -
Uttar Pradesh
145. Madhya Ganga Canal Stage-l| Ongoing » .2008-09 2012 On time
146. Saryu Nahar Ongoing 1996—97 2010 Nearing
; completion -
- 147. Bansagar “Ongoing ( 1997-98 2012 Delayed
148. Lakhwar Vyasi Deferred 1997-98 | |

- 149. Eastern Ganga Canal ' ~ Ongoing 1999-2000° 4 Nearing
- R _— completion
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150.. Mod. of Lahchura Dam Ongoing 2005-06 2011 Delayed
151. 'Imp. of Hardoi Branch System (ERM) Ongoing 2006-07 2010 Delayed
152. Kachhnpda Dam Ongoing 2009-10 2013 On time
153. Res. Cap of Sharda Sahayak : Ongoing 2008-10 2011-12 On time
154. Arjun Sahayak | Qngoing 2009-10 2012-13 On time

West Bengal
155. Teesta Barrage Ongoing 1996-97 2014 Delayed
156. Tatko Ongoing 2000-01 2011 Delayed
157. Patloi Ongoing 2000-01 201 Delayed
158. Subernareléha Barrage Ongoing 2001-02 2014 ’ Delayed
ﬂ Statement-il .

State-wise delayed Minor Irrigation Scheme under -AIBP

Sl State Nos. of MI Year of Target date Nos. of Revised
No. ' schemes inclusion of delayed date of

included completion  MI schemes completion
1 2 ' 3 4 5 6 7

A  Special Category States

1. Assam 11 2004-05 31.3.2006 9 Not reported
2.  Tripura 87 2007-08 31.3.2010 22 31.3.2011
3. Himachal Pradesh 116 2007-08 31.3.2010 53 31.10.2011

4. Jammu and Kashmir
(A) = Jammu Region 54 2003-04 31.3.2010 19 31.3.2011
62 2006-07 31.3.2010 38 31.3.2011

11 2007-08 31.3.2010 105 Not reported
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(B) - Kashmir Region 3 2006-07 31.3.2010 1 31.3.2011
133 2007-08 31.3.2010 18 31.3.2011
5. Odisha (KBK) 20 2007-08 31.3.2010 20 31.3.2011
6.  Uttarakhand
4. (A) ~ Minor Irrigation Department 898 2007-08 31.3.2010 561 | 31.3.2011
(B) - Irrigation Department 30 2007-08 31.3.2010 18 31".5.2011
Total 1525
B. Non-Special Category States
Andhra Pradesh 59 2006-07 . 31.3.2009 48 31.3.2011
2. Chhattisgarh
(A) ‘ 39 2006-07 31 .3.2009 - 26 Not reported
(B) 77 2007-08 ‘» 3113;2010 43 Not reportgd
3. Madhya Pradesh
(A) 17 2006-07 31.3.2009 8 Nof reported
(B) 146 2007-08 31.3.2010 136 Not' reported
4. Madhya Pradesh
(A) 96 200607 3132010 32 3132011
(B) 38 2007-08. 31.3.2010 “36 * Not -repqrted
5. Bihar 4 2007-08 31.3.2010 - 1 | 31.3.2611’-
Total 476 1o
Grand Total 2001

i -

Tiger Population

*256. SHRIMATI JYOTI DHURVE:

SHRI JITENDRA SINGH BUNDELA:

Will the Minister of ENVIRONMENT" AND FORESTS
be pleased to state: o o

(a) whether population of tigers, lions, elephants
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and other wildlife have registered a drastic fall in the
recently conducted wildlife census;

(b) i so, the reasons therefor and the population
of these animals in each of the last three census, State/
UT-wise;

(c) the details of schemes launched for the
protection of these animals;

(d) whether these schemes have achieved their
desired goals; and

(e) . if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) The tiger population, by and large, in tiger
reserves and protected areas of tiger States are viable,
while requiring ongoing conservation efforts, as revealed
in the recent (2008) All India Tiger Estimation using the
refined methodology. As per the findings. of this
assessment, the total country-level population of tiger is
1411 (mid value); the lower and upper limits being
1165 and 1657 respectively. The new findings, which are
“based on statistical methods are not comparable with the
earlier estimates based on pugmark counts for drawing
an inference on the population trend. A poor status of
tiger population is indicated outside tiger reserves and
protected areas in the 17 tiger States as provided at
Statement-i (a) and (b). As informed by the State of
Gujarat, the population of lion is 411 based on the
estimation done during 2010, which has increased over
the years, as provided at Statement-Il. The population of
wild elephants has been estimated between 27669 to
27719 during 2007, which has shown an upward trend
during the last three estimations. The State-Wise details
of wild elephant population are at Statement-lil. As a part
of the recent all india tiger estimation (2008), only the

spatial occupancy of leopard and other wild animals _

within the 17 tiger States has been ascertained as at
Statement-IV. The reasons for the present status of tiger
and other wild animals, in general, are at Statement-V.

AUGUST 11, 2010

to Questions 120

(c) Under the ongoing Centrally Sponsored of
Project Tiger, Project Elephant and Integrated Develop-
ment of Wildlife Habitats, funding assistance is provided
to States for conservation of tigers, elephants and other
wild animals.

'(d) and (e) The ongoing Centrally Sponsored Scheme
of Project Tiger has put the endangered tiger on an
assured path of recovery in the designated tiger reserves,
as seen in the All India Tiger Estimation of 2008. Further,
the status of other wild animals like elephant, lion and
others has been secured through conservation initiatives
under the other.ongoing Centrally Spbnsored Schemes
of Government of India. T

Statement-l (a)

Population of Tigers in the Country as reported by
the States using the Old Pugmark method

SI. Name of the State 1997 2001-02**
No.

1 2 3 4
1. Andhra Pradesh mn 192
2. Arunachal Pradesh * 61***
3. Assam . 458 354
4. Bihar | 103 76
5. Chhattisgarh . 227
6. Delhi ) Nil Nil
7. Goa 6 5
8. Guijarat 1 Nil
9. Haryana Nil Nil
10. Himachal Pradesh - Nil Nil
11. Jammu and Kashmir “Nil Nil
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1 2 3 4 1 2 3 4
12. Jharkhand Mab 34 24. Sikkim * NR
13. Karnataka 350 401 25. Tamil Nadu 62 60
14. Kerala 73 71 26. Tripura * NR
15. Madhya Pradesh 927 710 27. Uttarakhand wane 251
16. Maharashtra . 257 238 28. Uttar Pradesh 475 284

Manipur ' Nil 29. West Bengal 361 349
18. Meghalaya * a7 _ -

Total ' 3508 3642
19. Mizoram 12 28
o N.R. = Not reported by State.
20. Nagaland ' 3" *Tiger census was not carried out.
21. Odisha 194 173 **Under compilation/vetting.
22, Punjab Nil Nil Only for Namdapha Tiger Reserve.
****Figures included in undivided State.

23. Rajasthan 58 58

AEntire State not covered.

Statement-l (b)

All India

Forest occupancy and population estimates of tiger as per the refined methodology

State Tiger km? Tiger Numbers
No. Lower limit Uppsér limit

1 2 3 4 5
Shivalik-Gangetic Plain Landscape Complex
Uttarakhand 1901 178 161 - 195
Uttar Pradesh 2766 109 91 . 127
Bihar 510 10 7 13
Shivalik-Gangetic 5177 297 259 335
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Central Indian Landscape Complex -and Eastern Ghats/ Landscape Complex

Andhra Pradesh 14126 85 84 107

Chhattisgarh : 3609 26 23 28
Madhya Pradesh ) 15614 300 236 364
Maharashtra 4273 | 103 76 131
Odisha 9144 45 37 53
Rajasthan . ' | 356 32 30 35
Jharkhand ' 1488 Not Assessed

Central Indian 48610 601 486 _ 718

Western Ghats Landscape Complex

Kamataka - o 18715 290 241 339
Kerala 6168 46 39 53
Tamil Nadu ~ 9211 76 56 95
Western Ghats _ 34094 a2 336 487

‘North East. Hills and Brahmaputra Flood Plains -

Assam* ' 1164 70 60 ) 80
" Arunachal Pradesh* ' 1685 14 12 18
CMizoamt 785 6 4 8

Northern West' Bengal® © 596 10 8 12

North E;st Hills and Brahmaputra 4230 100 84 | - 118
| Sunderbans 1586 Not Assessed

Total Tiger Population 1411 | o 1165 1657

* Population estimates are based on possible density of tiger occupied landscape in the area, not assessed by double
sampling. ' . :

\I"Data was not amenable to population estimation of tiger. However, available informa_tion about the landscape indicates
low densities of tiger in the area ranging from 0.5 to 1.5 per 100 km?.. '
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Statement-il

Estimated Population of Lions as reported by the State (Gujarat)

to Questions 126

SI.No. 2000 2005

2010
1. 327 : 359 411
Statement-ill
Estimated Population of Wild Elephants
Region | State 1997 2002 2007 -
1 2 3 4 5
North-East Arunachal Pradesh 1800 1607 1690\
Assam 5312 5246 5281
Meghalaya 1840 1868 1811
Nagaland . » 158 145 " 152
Mizoram 22 33 12
Manipur 30 12 Nil
Tripura - 70 40 59 ‘
West Bengal (North) 250 292 300-350
Total for North-East 9482 9243 9305-9355
East ) " West Bengal (South) 26 36 25
Jharkhand 618 ‘772 624
Odisha 1800 1841 1862
Chhattisgarh \ - - 122
Total for East 2444 2649 2633
North Uttarakhand (*part of 1130* 1582 1346
erstwhile UP) '
Uttar Pradesh 70 85 380
Total for North ’ 1200 1726

1667
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1 2 3 4 5
South Ta;nil Nadu 2971 3052 3867
Karnataka 6088 5838 4035
- Kerala 3600 3850 6068
Andhra -Pradesh 57 74 28
Maharashtra - - 7 -
Total for South 12716 12814 14005
Islands Andaman and Nicobar 35 40 NA
- Islands
Gra‘1n1d Total 125877 26413 '27669-27719
Statement-lV
Forest occupancy of Tigers, Co-Predators, Prey and Population estimates of tigers
State Tiger Leopard Dhole Sloth  Chital Sambar Wild  Nilgai Tiger Numbers
km? km? km? Beer km? km? Pig km?
km? km? No. . Lower Upper
limit limit limit
1 2 3 4 5 6 7 8 9 10 11 12
Shivalik-Gangetic Plain Landscape Complex
Uttarakhand 1901 3683 - 853 2161 2756 3214 422 178 161 195
Uttar Pradésh 2766 2936 190 3130 5637 2641 7761 8375 109 91 127
-Bihar | 510 6§52 323 \ 532 576 321 570 494 10 7 13
Shivalik-Gangetic | 5177 7171 513 4515 8274 5718 11545 9291 297 259 335
Centra! Indian Landscape Complex and Eastern Ghats Landscape c_omplex |
Andhra Pradesh 14126 37609 41093 54673 37814 33159 58336 26526 95 84 107
Chhattisgarh 3609 14939 3794 20951 18540 7604 25058 9250 26 23 28
15614 34736 28508 40959 41509 33551 599033 41704 300 236 364
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Maharashtra 4273 4982 4352 6557 5970 5730 7370 4754 103 76 131
Odisha 9144 25516 8215 43236 6040 6112 21825 711 45 37 53
Rajasthan a6 - - - - - - - 32 30 35
Jharkhand** 1488 131 - 2640 721 ‘ 721 6226 1108 Not Assessed
Central Indian 48610 131 85962 2640 721 721 6226 1108 601 486 718
Western Ghats Landscape Complex
Karnataka 18716 20506 15862 20749 42349 43412 21999 - 290 241 339
Kerala 6168 8363 10801 6904 2931 10469 8809 - 46 39 63
Tamil Nadu 9211 14484 19658 13224 13567 15909 19768 2505 76 56 95
Western Ghats 34094 43353 46321 40877 58847 69790 50576 2505 412 336 487 |
North East Hills and Brahmaputra Flood Plains
Assam* 1164 1500 285 380 - 270 2047 - 70 60 80
Arunachal 1685 670 675 199 - 353 412 - 14 12 18
Pradesh”
Mizoram* 785 2324 776 479 - 1700 1489 - 6 4 8
Northern West 596 1135 301 - 280 309 491 ) - 10 8 12
Bengal*
North East Hills, 4230 5629 2037 1058 280 -2632 4439 100 84 118
and Brahmaputra
Sunderbans 1586 - - - 1184 - 1591 - ~ Not Assessed
Total Tiger 1411 1165 1657
Population

*Population estimates are based on possible density of tiger occupied landscape in the area, not assessed by double

sampling.

**Data was not amenable to population estimation of tiger. However, available information about the landscape indicates

low densities of tiger in the area ranging from 0.5 to 1.5 per 100 km2.



131 Written Answers

Statement-V
1. Mortaiity of wild animals due to poaching.

2. Degradation of forest status outside Protected Areas/
Tiger Reserves owing to human pressure, livestock
pressure, and ecologically unsustainable land uses

3. Fragmentation leading to loss of gene flow from
source populations. '

4. Mortality of wild animals due to man-animal conflicts.

5. Loss of reproduction owing to disturbance on account
of heavily used infrastructure like highways, etc.

6. lack of adequate protection in outside areas.

7. Loss of forest quality in terms of prey biomass to
support large carnivores like tiger and leopard.

8. Insurgencyllaw and order probiéms in some tiger
reserves/protected areas/forest areas.

Exploration of Thorium

*257. SHRI RAJIV RANJAN SINGH AL/IAS LALAN
SINGH:
DR. MURLI MANOHAR JOSHI:

Will the PRIME MINISTER be pleased to state:

(a) whether large deposits of thorium are found
in various parts of the country;

(o) if so, the details thereof;

(c)  whether India has developed indigenous tech-
nology for using thorium for generating nuclear energy; and

(d) if so, the details thereof alongwith the names
of countries which have fully developed this technology?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THEk MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER

AUGUST 11, 2010
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OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

. GRIEVANCES AND PENSIONS; AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Madam.

(b)  Atomic Minerals Directorate for Exploration and
Research (AMD), a constituent unit of Department of

‘Atomic Energy has established 10.70 miillion tonnes of

Monazite resources in the Beach sand placers along the
eastern and western coast of the country as well as the
inland placers in parts of Kerala, Andhra Pradesh, West
Bengal, Tami! Nadu, Odisha and Jharkhand.

Monazite resources contain about 9-10% of Thorium
Oxide. About 8.5 lakh tonnes of thorium metal can be
recovered from the said Monazite resources which will
be used for future programmes of DAE.

(c) Yes, Madam.

(d) India has been working on the development
of technologies for Utilisation of Thorium for Nuclear Power
Generation since the inception of the Indian Nuclear
Programme. As a part of this work thorium has been
irradiated in our Research Reactors and also in
Pressurised Heavy Water Reactors. Technologies for
reprocessing of irradiated thorium fuel for the separation
of Uranium-233 have also been developed on a pilot.plant
scale. Uranium-233 thus separated has been used as fuel
in research reactor Purnima-il and later in the 30 kw
Research Reactor Kamini now in operation at Indira
Gandhi Centre for Atomic Research (IGCAR). Thorium
based fuel has been manufactured and loaded in the
Advanced Heavy Water Reactor (AHWR) critical facility
for Reactor Physics experiments as well. Further devel-
opment of technologies for large scale commercial level
manufacture and reprocessing of Uranium 233 bearing
fuels is underway. ’

In the early stages of development of nuclear energy
in the world, several fuel options were investigated by
different countries. These investigations also covered the
use of thorium. Notably, the Shippingport Pressurised
Water Reactor in United States and Arveitgemeinschaft
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Versuchs Reaktor (AVR) and Thorium High Temperature
Reactor (THTR)-300, the High Temperature Gas Cooled
Reactors in Germany demonstrated the use of thorium
bearing fuel. However, no major programme was pursued
for recycling of thorium based fuel and large scale
utilization of thorium in reactors where a major component
of power came.from fission of Uranium 233.

Today, India is known to be the only country in the
world operating the Kamini reactor with Uranium 233
based fuel. The Indian Advanced Heavy Water Reactor
is the only-large scale reactor that has been designed
and developed to produce a large fraction, nearly 2/3rd
of its power from the fission of Uranium 233 in the
equilibrium State of this reactor core.

[English]
Centrally Sponsored Schemes

" *258. SHRI BHASKARRAO BAPURAO PATIL
' KHATGAONKAR:
SHRI MADHU GOUD YASKHI:

Will the PRIME MINISTER be pleased to - state:

(@) whether the Government has reviewed the
achievements made under the various centrally sponsored
schemes;

(b) if so, the outcome thereof;

(c) whether the Government proposes fo close

down certain centrally sponsored schemes or merge some
of the existing schemes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) An outlay of
Rs. 157051.40 crore has been provided for CSS in the
Budget for 2010-11 as per Statement of Budget Estimates

of Union Ministries. The formulation of Centrally Sponsored -
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Schemes is the responsibility of the concerned admin-
istrative Ministry/Department in consultation with the State
Governments/UTs and are implemented by the State
Governments/UTs/their Agencies through their own mecha-
nisms as per the guidelines of each scheme. These
Schemes are designed with specific objectives and the
monitoring of their implementation is carried out by the
Central Ministries/Departments concerned. The sector-wise
progress has been reflected in the Mid Term Appraisal
of the Eleventh Five Year Plan document. However,
Scheme-wise details of objectives, targets and achieve-
ments are available in the respective Ministries/Depart-
ments’ Annual Outcome~ and Performance Budgets. In
addition, Planning Commission conducts half yearly
reviews of all the sectors and reviews the progress in
general at the time of Annual Plan discussions. -

(c) and (d) There is no specific proposal to close
down Centrally Sponsored Schemes. The Government is
aware of the need to ensure convergence, efficiency and
efficacy of schemes according to Plan objectives and
priorities and also to allocate available resources in-the
most judicious and economically efficient manner. This is
attempted through Zero Based Budgsting (ZBB) exercise,
which is carried out while preparing a Plan.

[Translation]
Performance of NGOs in Literacy Campaign

*259. SHRI MAROTRAO SAINUJI KOWASE:
- SHRI ASHOK KUMAR RAWAT:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

By

(a) the number of literacy projects approved by the
National Literacy Mission for Non-Governmental
Organisations (NGOs) du}'ing each of the last three years,
especially in the tribal areas, State-wise and Union
Territory-wise;

(b) whether the performance of the NGOs has
been reviewed;
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(c) if so, the details thereof;

(d) whether the Government proposes to take
action against those NGOs with unsatisfactory perfor-
mance; and

(e) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) The number of literacy
projects approved by the National Literacy Mission to
Non-Governmental Organisations (NGOs) (State/UT-wise)
during the last three years is enclosed Statement.

(b) and (c) Review of functioning of NGOs is
undertaken 'periodically by the National Literacy Mission
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Authority internally as well as through third party
evaluation. The reviews have shown that the system
of monitoring of performance requires further strength-
ening; financial norms need to be adhered to
scrupulously; there is a need to develop capacity building
of staff; adequate infrastructure needs to be available
to carry out assigned roles; and their activities need
to be demand led and relevant to the core clientele

of the scheme. -

(d) and (e) Whenever instances of omission or
commission come to the notice of the National Literacy
Mission Authority, it resorts to appropriate action including
stoppage of grant or even cancellation of allotment of
Jan Shikshan Sansthan to the errant NGO.

Statement

The details of Literacy projects approved by NLM to NGOs in the year 2007-08 to 2009-10

Sl. Name of the State 2007-08 2008-09 2009-10
No. -
JSS SRC NGO Jss SRC NGO Jss SRC NGO

1 2 3 4 5 6 7 8 9 10 11
1.  Andhra Pradesh 2 - - 3 - - - - -
2.  Arunachal Pradesh - - - - - - - - -
3. Assam - - - 2 - - - - _
4. Bihar 2 - - 5 - - - - _
5. Chhattisgarh 1 - - 4 - - - - -
6. Delhi - - - 1 - - - - -
7. Guijarat 1 - - 3 - - - - -
8. Goa - - - - - - - - -
9. Haryana 1 - - - - - - - -

10. Himachal Pradesh - - -

11. Jammu and Kashmir - - -
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Jharkhand
Karnataka
Kerala

Madhya Pradesh

Maharashtra

Manipur
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Tamil Nadu |
Tripura

Uttar Pradesh
Uttarakhand
West Bengal

Andaman and‘ Nicobar
Island

Chandigarh

Dadra and Nagar
Haveli

Daman and Diu -
Lakshadweep

Puducherry

Total

23




139 Written Answers

[English]
Access to Higher Education

260. SHRI ANJANKUMAR M. YADAV:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the percentage of students population who
have access to the higher education in each State/U.T.
at present;

(b) whether the Government has analyzed the
reasons for very few students in the States like Bihar,
Rajasthan, Madhya Pradesh and Uttar Pradesh opting for
higher education; ' :

(c) if so, the details and the outcome thereof;

(d)  whether the Planning Commission has also
given its suggestions in regard to the improvement in the
enrolment of students of such States in higher education;

(e) i so, the details thereof and the reaction of
the Government thereto; and

) the corrective steps taken/proposed to be taken
by the Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
- MENT (SHRI KAPIL SIBAL): (a) A -statement indicating
the State-wise Gross Enrolment Ratio for all areas in
higher education according to census 2001 data is
enclosed. '

(b) and (c) While no specific study has been
conducted by the Government in this regard. availability
of sufficient institutions of higher education and socio-
economic factors, inter-alia, contribute to Gross Enrolment
Ratio.

(d) to (f) A substantial increase in Plan allocation
has been made in XI Plan for the -expansion_of higher
education by setting up new institutions such as Central
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Universities in uncovered States, Indian Institutes of
Technology, Indian Institutes of Management, Indian
Institutes of Science Education and Research, Indian
institute of Information Technology and Schools for
Planning and Architecture and establishing model degree
colleges in 374 identified higher educational backward
districts having GER less than national GER are some
of the efforts being made. In order to ‘encourage State .
Governments also to increase outlays in higher education,
schemes in Xl| Plan include assistance to States by way
of Central share in capital expenditure on establishing new
institutions and strengthening existing institutions.

Statement

State-wise Gross Enrolment Rates for all areas in
Higher Education, Census 2001

Sl. States/UTs Gross Enrolment
No. Ratio
1 2 3
1.‘ Andhra Pradesh 12.9
2. Arunachal Pradesh 6.67
3. Assam 6.7
‘4. Bihar 57
5. Chhattisgarh ' ' 8.5
6. Delhi 322
7. Goa 11.6
3. Gujarat . o112
9. Haryana \ o 10.5

10. Himachal Pradesh 139 | T
11. Jammu and Kashmir 7.2
12. Jharkhand 8.1
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1 2 3
13. Karnataka 12.4
14. Kerala 9.9
15. Madhya Pradesh © 109
16. Maharashtra 12.0
17. Manipur 12.4
18. Meghalaya 13.7
19. Mizoram 11.0
20. Nagaland 9.4
21. Odisha 8.9
22. Punjab 110
23. Rajasthan » 7.1
24. Sikkim 11.4
25. Tamil Nadu 14.0
26. Tripura 6.3
‘27. Uttar Pradesh 9.1
28. Uttarakhand 15.1
29. West Bengal 7.8
30. Andaman and Nicobar 5.6
Islands
31. Chandigarh N.A.
32. Lakshadweep 0
33. Daman and Diu 1.9
34. Dadra and Nagar Haveli 0.0
35. Puducherry 21.8
Total 10.4
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Approval of GMDC Mining

2761, SHRI VIKRAMBHAI ARJANBHA! MADAM:
SHRI MAHENDRASINH P. CHAUHAN:
SHRIMATI JAYSHREEBEN PATEL:

Will the Minister of COAL be pleased to state:

(a) whether the Gujarat Government has recom-
mended a proposal for prior approval of the Central
Government for Gujarat Mineral Development Corporatioh
(GMDC) mining lease application for the lignite in the
Districts of Kuchh and Bharuch;

(by if so, whether the Union Government has
considered the request of the Gujarat Government; and

{c) if so, the time by which the request of the
Gujarat Government is likely to be given prior approval
for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI SHRIPRAKASH JAISWAL): (a) and (b) A proposal
has been received from the Government of Gujarat for
grant of Mining Lease application for the lignite in the
districts of Kuchh and- Bharuch

(c) ’ Allocation of a lignite block under Coal Mines
(Nationalisation) Act, 1973 is a prerequisite before the
prior approval of the Central Government is accorded for
grant of mining lease under the relevant provisions of

‘the Mines and Minerals (Development and Regulation) Act,

1957. Lignite bearing areas in Kuchh and Bharuch districts
have not been allocated by the Ministry of Coal to the
Gujarat Mineral Development Corporation Ltd- (GMDCL).
Hence question of granting prior approval of mining lease
for this area does not arise.

[Translation]-
Death of Indians Working in Embéésies

2762. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of EXTERNAL AFFAIRS be pleased to
state: i



143 Written Answers

(a) whether some of the employees/jawans/officers
working in Indian Embassies located in Nepal and other
countries have died during the last three years;

(b) if so, the details thereof;

(c) whether the Government has conducted any
inquiry in each case; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Yes, a total of 31 Employees/Jawans/
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Officers working in our Embassies abroad, including in

_ Nepal, have died during the last three years.

(b) Details are enclosed at Statement.

(c) and (d) For SLNo. 4 of Statementl, enquiry
was held and it was established that it was a case
of accident. For SIl.No. 1, 2, 3 enquiry was held by
Afghan Government, because it was a case of
terrorist- attack on foreign soil. In all other cases, no
enquiry was necessary as they were cases of natural
deaths.

Statement

" Death cases during July, 2007 to July, 2010 in Indian Embassies

Name of Officer

" Name of Mission Designation Reason of death
1 | 2 3 4 V
1. EOI, Kabul Shri Manoj Kumar Singh ITBP Jawan (Terrorist Attack
Shri Desha Singh ITBP Jawan -do-
Shri Dev Kumar ITBP Jawan -do-
Shri Ajay Pathania ITBP Jawan \ -do- ‘
Shri Roop Singh ITBP Jawan " -do-
Shri V.V. Rao Counselior ‘ -do-
( Brig. R.D. Mehta Detence Advisor and ‘ -do-

Maj. Laishram Jyotin
Singh
Maj. Deepak Yadav
Maj. Nitésh Roy

2. CGl, Herat Shri Roshan Lal

" 3. CGl, Kandahar Shri Nitin Chhibber

Military Attache

Indian Medical Mission -do-
indian Medical Mission -do-
Indian Medical Mission -do-
ITBP Jawan Terrorist Attack

Personal Assistant Terrorist Attack

’
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1 2 3 4
4. EOI, Dushanbe Shri Chand-ra Kumar Jco (Army) Road Accident
CGl, Zanzibar Mr. Pauio Raulethi (Local) Watchman Natural death
CGl, Birgunj Shri Jagat Singh Chauffeur -do-
~ Shri Sita Ram Yadav Chauffeur -do-
7. HCI, London Shri Dayanand First Secretary -do-
Shri Ashim Kumar Saha Assistant _ -do-
8. CGl, Houston Ms. Sonia Koli (Local) Clerk-cum-typist -do-
9. EOl, Tehran Shri A.P. Narayan Second Secretary -do-
10. EOI, Astana Sh\n? V.K. Sharma Second Secretary -do-
11. EOI, Helsinki Sﬁri R.K. Kalra - Minister ~do-
12. EOIL. Rome Shri Arif Shahid Khan Ambassador -do-
Shri Prem Singh Rawat Assistant | . -do-
13. EOI, Copenhag;an Shri Gyan Singh Negi Chaufeeur ‘ -do-
14. EOI, Kathmandu Shri Jai Prakash Despatch Rider -do-
15. EOI, Manila Shri Eduardoe Sumile Driver ) -do-
16. EOI, Yangon Shri Tempo Rao (Local) Messenger -~ -do-
17. EO|, Thim;—)hu Shri Rajesh Singh \Chauffeur -do-
18. EOI, The Hague Shri C.PS. Nair Messenger -do-
19. CGl, St. Petersburg Shfi B.R.K. Prasad Consul (PPS) | -do-
Flood Management proposals from the State Governmeﬁt of Himachal
Pradesh for Swan river flood management and integrated
2763. SHRI ANURAG SINGH THAKUR: Will

the Minister of WATER RESOURCES be pleased to

state:

CY

whether the Government has received any

land development projects and canalization work of Seer
Khand in Bilaspur district;

(b) if so, the details thereof alongwith the action
taken by the Union Government thereon; and
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(c) the funds allocated for these projects by the

Union Government so far?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) to
(c) A scheme namely “Swan River Flood Management
and Integrated Land Development Project (Phase-Il)’ in
district Una (HP) has been approved under “Flood
Management Programme (FMP)" on 10th July, 2009 for
providing central assistance to the State. The estimated
project cost for flood works intimated by the State
Government of Himachal Pradesh is Rs. 184.27 crore;
out of which an amount of Rs. 165.84 crore would be
the Central share. The Central Assistance amounting to
Rs. 60.75 crore has been released to the State
Government towards the aforesaid work as on 31.07.2010.

The second proposal regarding canalization of Seer
Khand in Bilaspur district has not been received for central
assistance under FMP.

[English]

Revised Allocation of Funds to SC and
ST Sub-Plan '

2764. SHRIMATI J. SHANTHA: Will the PRIME
MINISTER be pleased to state:

(@) the guidelines issued by Planning Commission
to the Central Ministries/DepaNment for Plan allocation
towards Scheduled Caste Sub-Plan (SCSP) and Tribal
Sub-Plan (TSP);

(b) the details of revised expenditure amount
during the last three financial years in the Union Budget

and the current year; and

(c) the details of Scheduled Caste Sub-Plan and
Tribal Sub-Plan made by various Central Ministries during
above financial years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
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OF PARLIAMENTARY  AFFAIRS  (SHRI V.
NARAYANASAMY): (a) Yes, Madam. Guidelines were
issued in 2006 for allocation towards Scheduled Caéte
Sub-Plan (SCSP) and Tribal Sub-Plan (TSP) by the
Planning Commission to Central Ministries/Departments.
As per the guidelines all the Central Ministries/Depart-
ments have been requested to earmark funds under SCSP
and TSP from the Plan outlay at least in the proportion
of SC and ST population to the total population of the

country.

(b) and (c) Revised expenditure figures are not
provided in the Union Budget. However, revised estimates
for the last three financial years i.e. 2007-08 to 2009-
10 and current year i.e. 2010-11 under Scheduled Caste
Sub-Plan (SCSP) and Tribal Sub-Plan (TSP) as provided
in the Union Budget for the years 2007-08 to 2010-11
are given in Statement-21, Expenditure Budget (Vol. 1)
respectively. i

Death of Indians in Foreign Jails

2765. SHRI P.K. BiJU: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(a) the measures taken by the Government, at
present, to bring the dead bodies of those Indian Nationals

who die in the jails in foreign countries;

(b)  whether the Government proposes to bring the

dead bodies of such Indian Nationals free of cost in future;
(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (d) The Government is
implementir;g a mandatory insurance scheme called
Pravasi Bhartiya Bima Yojana for emigrant workers since _
2003. Under this scheme inter alia transportation of mortal
remains of the insured worker in case of an'unfortunate
death is covered along with airfare of an attendant.
Besides, the Government has established an Indian
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Community Welfare Fund (ICWF) in 42 Countries at
disposal of the heads of Indian Missions. The list of these
42 countries is anclosed as Statement. Mortal remains
of a destitute Indian can be transported to India by
booking the expenditure under the ICWF. Further, the
Indian Missions can also incur expenditure under the
provisions of the consular manual for transportation
of mortal remains of Indian nationals in exceptional

cases.

List of countries where ICWF js operational

10.

1.

12.

13.

14.

15.

16.

Written Answers

Statement

United Arab Emirates (UAE)

The Kingdom of Saudi Arabia (KSA)

Qatar

Oman

Kuwait

Bahrain

“Malaysia

Libya
Jordan
Yemen

Sudan

Afghanistan

. Indonesia

Syria
Lebanon
Thailand

Iraq
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18.
19,
20.
21.
22,
23.
24,
25.
26.
27.
28.
29.
30.
31,

32,

36,

- 37.

39.

41.

42.

to Questions

Maldives

(Australia

Canada

Mauritius

Singapore

South Africa

Trinidad and Tobago

UK

USA

Fiji

Reunion Island
Guadeloupe/St. Martinique
France

Germany

Guyan;«z

Israel

Italy

Jémaica

Kenya

Neth;rlands )

New Zealand

Philippines

' Portugal

Suriname

Tanzania
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Indian Projects in Afghanistan

2766. SHRI PRADEEP MAJHI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government has made any
assessment of various on going projects signed between
India and Afghanistan during the last three years and
the current year;

(b) if so, the details in this regard, project-wise;
and

(c) the details of the financial assistance provided
and actual expenditure incurred on each of such projects
during the above period, p}oiect-wise?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) India has undertaken projects in
all parts of Afghanistan, in a wide range of sectors,
including hydro-electricity, power transmission lines, road
construction, industry, telecommunications, information and
broadcasting, and capacity building, which have been
identified by the Afghan Government as priority areas for
reconstruction and development. In addition, India has
undertaken community level small development projects
in the field of agriculture, rural development, education
and health throughout Afghanistan. that have direct and
visible impact on’ community life and with a focus on iocal
ownership and management. Moreover, free medical
treatment is provided by the five Indian Medical Missions
in Afghanistan. Our projects are continuously monitored
and supervised by the Indian Mission/Posts in Afghani-
stan, in coordination with the relevant Afghanistan

authorities and project implementing agencies.

() The year-wise expenditure incurred on various
projects since 2007 is as under—

()  2007-08 : Rs. 467.55 crore
(i) 2008-09 : Rs. 410.41 crore
(i) 2009-10 : Rs. 208.49 crore

(v) 2010-11 : Rs. 83.18 crore (upto June, 2010)

AUGUST 11, 2010

to Questions 152

Installation of Pollution Check
Equipments

2767. SHRI HAMDULLAH SAYEED: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(@)  whether the Government proposed to install air
and water pollution control equipment in all the 10 islands
and also up-grade the labs at Kavaratti, Minicoy and Roth;

(b)  if so, the details thereof and the time by which
it is likely to be finalized; and

(c) - if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) The Union Territory administration and
Lakshadweep Pollution Control Committee (LPCC) has
sought financial assistance from the Central Pollution
Control Board (CPCB) for setting up of ambient air-quality
monitoring stations and water quality monitoring stations,
two each at 10 inhibited islands of Lakshadweep. The
financial assistance has also been sought for up-gradation
of a laboratory to the level of Grade-A at Kavaratti and
setting up Grade-C laboratories at Minicoy and Roth
islands with the facilities for analysis of physico-chemical
including metals and organic parameters. In this regard,
CPCB has sought additional information from LPCC.

(c) Does not arise.
[Translation]
Upgradation of Polytechnic Institutes

2768. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(@) whether the Union Government has received
any proposal from the State Government of Maharashtra

- for providing assistance for upgradation of Polytechnic

Institutes and for opening of new Technical and Teachers

" Training Institutes for B.Ed. and D.Ed. courses in the Sta{e;.
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(b) if so, the details thereof; and

(¢) the details of the students provided meritorious
scholarship by the Government, institution-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Under the scheme of “Sub-
Mission of Polytechnics under Coordinated Action for Skill
Development”, 54 proposals for upgradation of infrastructural
facilities of the existing polytechnics and for seeking
financial assistance for establishment of nine new
Government Polytechnics have been received from the
State Government of Maharashtra. No proposal for
opening of new Technical and Teachers Training Institutes
for B.Ed. and D.Ed. courses in the State has been received
from the State Government of Maharashtra.

(¢) Under the Central Sector Scheme of Scholar-
ship for Colleges and University Students, scholarships
are awarded every year for meritorious students directly
into the bank accounts of beneficiaries and not through
institutions where they are studying. A sum of Rs. 91.10
lakh was sanctioned to 911 students of Education Board
of Maharashtra for the year 2008-09 and Rs. 176.70 lakh
to 1767 students for the year 2009-10.

[English]
Uniform Fee Structure

2769. SHRI HARIBHAU JAWALE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has any proposal to
introduce uniform fee structure in the schools in the
country;

(b) if so, the details thereof, and

(c) the concrete steps taken or being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
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HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Madam.

(b) and (c) Do not arise.
Scholarship for Meritorlous Students

2770. SHRI P. VISWANATHAN:
SHRI C. SIVASAML

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: /

(a) whether the Government has modified schol-
arship eligibility criteria for meritorious students;

(b) if so, the details thereof and the number of
students likely to be awarded scholarship under the
scheme; and

(c) the time by which the enhanced scheme is
likely to be introduced?

THE - MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Madam.

(b) The eligibility criteria has been changed from
80 per cent to “those who are above the 80th percentile
of successful candidates in the relevant stream for a
particular Board of Examination, in the Class XIl of 10+2
pattern or equivalent examination” Under the scheme,
82,000 fresh scholarships are available every year:
41,000 for boys and 41,000 for girls.

(c} The modified criteria is being implemented from
the academic year 2010-11.

SC/ST Qualified against Open Seats

2771. SHRI K.J.S.P. REDDY: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether the candidates belonging to the SC
and ST communities who qualify against open seat for
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promotion cannot be adjusted against vacancies ear-
marked for the SC/ST quota;

(b) if so, the details thereof;
(c) the reasons therefor; and

(d) the steps being taken to give justice to the
SC/ST students in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY: MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF

~STATE IN THE MINISTRY OF PARLIAMENTARY AFFAth
(SHRI PRITHVIRAJ CHAVAN): (a) to (d) The Supreme
Court in the matter of R.K. Sabharwal v/s. State of Punjab
has held that reserved category candidates who are
appointed/promoted in Government jobs on their own merit
shall be adjusted against unreserved quota and reser-
vation quota vacancies shall be filled in addition to the
above. The Government has been following the principle
laid down by the Supreme Court.

Creating Awareness. among Students

2772. SHRI K.R.G. REDDY: Wil the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a)  whether the Government is helping students to
cope with the exam anxjety by creating awareness among
the students and parents;

(b) if so, the details thereof;

(c) the funds earmarked and spent for this purpose
during the Eleventh Five Year Plan, year-wise especially
in Andhra Pradesh; and

(d) the role of the parents and NGOs in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
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HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Central Board of Second-
ary Education (CBSE) is helping students to cope with
examination anxiety by creating awareness among the
students and parents in the following manner:—

J Continuous and Comprehensive Evaluation
(CCE) has been introduced for classes IX and
X. '

J Grading system has been introduced for

classes IX and X.

. Sample question papers and marking
scheme are published for information of
students. Counseling is conducted during the
examination and at the tiime of declaration of

results.

] Teachers are trained to impart life skill
education to students.

(c) There is no specific fund earmarked for this

purpose by this Ministry.

(d) During the formative age of students, the

”parents have a major role in helpiné students to cope

with examination anxiety. NGOs can disseminate right

information to the children in a child-friendly manner.
[Translation]

Special Package for Bundelkhand and
Maha Koshal Regions

2773. SHRI GHANSHYAM ANURAGE
SHRI RAKESH SINGH:

Will the PRIME MINISTER be pleased to state:

(@) the details and names of the schemes for

which funds have been provided under the special

‘package for the Bundelkhand regions in Uttar Pradesh

and Madhya Pradesh including Maha Koshal region;
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(b) the amount of funds allocated for each region
and the amount spent so far under each scheme and
each region;

{c) - whether the said schemes have been imple-
mented and the entire amount of the allocated funds
released;

(d) if so, the details thereof, region-wise and
component-scheme-wise; and

(e) if not, the reasons therefor and the ‘time by
which the Government proposes to start implementing the
" package schemes in both the regions?

THE MINISTER OF STATE IN THE MINISTRY"
OF PLANNING AND MINISTER -OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (e) The Government of India
has approved a special package for implementing drought
: mitfgation sirategies in Bundelkhand region at a cost of
Rs. 7266 crore comprising Rs. 3506 crores for Uttar
Pradesh and Rs. 3760 crores for Madhya Pradesh. The
details of the activities to be taken up and the estimated
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costs thereof are given at Statement-l for Uttar Pradesh
and at Statement-1l for Madhya Pradesh. To fund these
activities, part of funds will be met by converging
resources from the ongoing central programmes and an
additional central assistance to the extent of Rs. 3450
crore has been envisaged to be provided to the State
Governments of Uttar Pradesh and Madhya Pradesh. The
special package for Bundelkhand region does not include

Maha Koshal region.

The special package for implementing. drought
mitigation strategies in Bundelkhand region has been
envisaged to be implemented over a period of 3 years
starting 2009-10. During 2009-10 an amount of Rs. 693.80
crore has been released as Additional Central Assistance
to the Governments of Uttar Pradesh and Madhya
Pradesh. During 2010-11, an amount of Rs 1200 crore
has been allocated in the Union Budget as Additional
Central Assistance for the package against which an
amount of Rs. 106.29 crore has already been recom-
mended for release. The activity-wise details of the funds
released by Government of India as Additional Central
Assistance are given Statement-lIl.

Statement-|
(Rs. in crore)
Sl. Name of Sector Total Proposed for financing from the on-going Gap
No. Estimated CS/CSS between
Cost Col. 3 &
Gol NREGA BRGF/ Total 7 to be
on-going RKVY through  financed
schemes CS/CSS through
ACA
1 2 3 4 5 6 7 8
1. Institutional Credit
(i Crop Insurance 50 - 50.00 50.00
Sub Total 50 50 0 0 50 0
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1 2 ' 3 4 5 6 7 8
2. Watershed Management :
(i) Watershed Management in Arable 840 840.00 840.00
and Watershed (7 lakh ha. in Uttar
Pradesh @ Rs. 12,000/- ha.)
(i) Farm ponds (50,000 ponds in Uttar 300 150.00 150.00 150.00
* Pradesh @ Rs. 60,000 per pond)
(i) Construction of new dug welilsv 200 200.00 200.00 0.00
‘ (20,000 dug wells in Uttar Pradesh ‘
@ Rs. 1 lakh per well)
(iv) Renovation and recharging of dug 300 50.00 50.00 250.00
wells, tanks and ponds '
Sub Total 1640 840.00 400.00 0.00 1240.00 400.00
N
3. Water Resource
(i)  Modernisation and Developmeht of 644 198.00 36.00 234.00 410.00
irrgation systems
4. Agriculture>
- () Contingency cropping, seed muiti- 100. 100.00 100.00
plication/banks etc.
(i)  Micro-lrrigation 50 25.00 50.00
(i) Warehousing marketing infrastructure =~ 700 6.50 6.50 693.50
(@ Rs. 100 crore per district)
(iv) Capacity building 50 50.00 50.00
(v) Mechanisation for zero tillage, 50 50.00 50.00
_ broad bed and furrow system,
multipurpose planter (custom hiring)
(@ Rs. 30,000+tracter 4.5 HP
@ Rs. 48 lakh each — one set
for each 100 ha.
189 0 0 256.5 €693.5
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1

5. Animal Husbandry activities including a 100 14.30 25.00 39.30 60.70
meat and milk processing plant

6. Diversification into Horticulture 50 50.00 50.00
,7. Forest land (60,000 ha. in UP @ 72 5.44 35.00 40.44 31.56
12,000/ha.)
V;Grand Total ‘ ?506 1318.59 471.00 25.00  1910.24 1595.76
Statement-il

(Rs. in crore)

Sl Name of Sector Total Proposed for financing from the on-going Gap
No. Estimated CS/CSS between
' Cost Col. 3 &
Gol NREGA BRGF/ Total 7 to be
share RKVY through financed

CS/CSS through

. ACA

1 2 3 4 5 6 7 ‘ 8

1. Institutional Credit

(i) Crop Insurance ’ 50 50.00 50.00

Sub Total ' 50 50 50 0

2. Watershed Management

(i) Watershed Management in Arable 480 480.00 . 480.00
and Watershed (4 lakh hectares
in MP @ Rs. 12,000/~ ha.)

(i) Farm ponds (30,000 ponds in MP
@ Rs. 60,000 per pond) 180 80.00 90.00 90.00

(i) Construction of new dug wells 200 100.00 100.00 200.00
(20,000 in MP @ Rs. 1 lakh per
well)
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1 2 3 4 5 6 7 8
(iv) Renovation and recharging of dug 440 220.00 100.00 320.00 120.00
wells, tanks and ponds
Sub Total 1300 480.00 410.00 200.00 1090.00 210.00
3. Water Resource
(i) Modernisation and Development of 1118 167.00 70.00 237.00 881.00
irrigation systems
4, Agriculture
(i)  Contingency cropping, seed multi- 100 100.00 100.00
plication/banks etc. '
(i)  Micro-lrrigation 50 50.00 50.00
(i) Warehousing marketing infrastructure
(@ Rs. 100 crore per district) and
one oil mill for sesame. 600 5.50 5.50 594.50
(iv) Capacity building 50 50.00 50.00
(v) Mechanisation for zero tillage, broad 100 100.00 100.00
bed and furrow system, multipurpose
planter (custom hiring) (@ Rs. 30,000
+ tracter 4.5 HP @ Rs. 4.8 lakh
each - one set for each 100 ha.)
Sub Total 900 200.5 0 0o 305.5 594.5
5. Animal Husbandry activities including a
meat and milk processing plant 100 14.30 25.00 39.30 60.70
6. Diversification into Horticulture SO 50.00 50.00 -
7. Forest land (2 lakh hectares in MP 242 20.00 115.00 135.00 107.00
@ 12,000/ha.) .
Grand Total 3760 953.65 595.00 225.00 1906.80 1853.20
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Statement-lil
Additional Central Assistance released under Special Package for Drought Mitigation Strategies in
Bundelkhand region of Uttar Pradesh in 2009-10

Sl. tem - ‘ ACA Released by the

No. ’ Ministry of Finance
during 2009-10
{Rs. in crore)

1 2 ' 3

1. Treatment of 2630 hectares of Forestland @ Rs. 12000/- per hectare 3.156

2. Repair of 6 lift Irrigation Schemes in Jalaun 2.000

3. Completion of 9 ongoing projects for Restoring Capacities of Canals, Repairs, 58.726

Renovation and Remodeling of Canals

4. Construction of Farm Ponds 75.000
5. Command Area Development of Rajghat Canal System 100.000
6. Water Resources: Changing Pump Set, Reconstruction of Water Distribution 40.000
Network
7.  Animal Husbandry Activities Strengthening of Dairy Activities 26.740
8. Watershed Management: Renovation and Recharge of Dugwells, Tanks étc. . 26.660
Total 2009-10 332.282
Additional Central Assistance released under Special Package for Drought Mitigation Strategies in
Bundelkhand region of Madhya Pradesh in 2009-10
1. Farm Ponds ' 45.000
2}. Renovation and Recharging of Dugwells and Tanks 26.400
3. Completion of Beriyarpur Power Project for Water Fi;sources Development 141.600
4, Watershed Management in Forest Areas * 23.520
5. Completion of 52 ongoing Minor Irrigation Schemes 125.000

Total-1} 361.520
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Additional Central Assistance recommended for release during 2010-11 for Bundelkhand

region of Uttar Pradesh

Sr. ltem
No.

ACA Released by the
Ministry of Finance
during 2010-11
(Rs. in crore)

1. Animal Husbandry Activities including meat and milk processing plant

27.194

Total 2010-11

27.194

Additional Central Assistance recommended for release during 2010-11 for Bundelkhand

region of Madhya Pradesh

1.  Water Resources: Taking up new minor irrigation schemes 44.301
2. Animal Husbandry Activities including meat and milk processing plant 34.800
Total 2010-11 79.101
Total 2010-11 for Uttar Pradesh and Madhya Pradesh 106.295

Funds for Pollution Control

2774. SHRI JAI PRAKASH AGARWAL: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the funds granted for pollution control
have been_misused by the NCT of Delhi

(b) if so, the details thereof; and

(c) the action taken/proposed to be taken by the
Union Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(@) No, Madam. The Department of Environment,
Government of National Capital Territory of Delhi or the
Delhi Poliution Control Committee (DPCC) have not
misused the funds for Poliution Control provided by the
Ministry of Environment and Forests.

(b) and (c) Does not arise.

[English]
US President’s Visit

2775. SHRI RAJAIAH SIRICILLA:
SHRI P. BALRAM:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the US President is likely to visit India
in the month of November, 2010;

(b) if so, the details thereof, and

(c) the issues likely to be discussed during the
said visit?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) Yes. The US President Barrack
Obama will visit India in November, 2010. This was
formally announced on June 3, 2010 during the India-
US Strategic Dialogue.

(c)  During the visit off the US' President, the entire
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range of bilateral issues in India-US relations will be
discussed as also regional security issues and global
issues of shared interest and common concern.

Rainfall during Monsoon

2776. SHRI S. PAKKIRAPPA: Will the Minister of
EARTH SCIENCES be pleased to state:

(a) whether monsoon season continues till about
September starting from the month of May in the country;

(b) if not, the assessment of the Government in
this regard, State-wise;

(c) the average rain in each month from May to
September in terms of percentage of total monsoon rains
in the country, State-wise; and

(d) the average quantity of water which the country
gets through monsoon rains every year?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER/(J)F
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS; AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) The principal
monsoon rainfall season for the country spans over a
four month period/from June to September (122-days). In
terms of climatology, the monsoon sets in over Kerala
from the Arabian Sea and over North East India from
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the Bay of Bengal around 1st June. By 10th June,
monsoon covers most parts of Maharashtra, North East
india, few parts of Chhattisgarh, Odisha, West Bengal and
Bihar. Subsequently, it covers the whole country till
western parts of Rajasthan only by 15th July.

Starting from the onset over Kerala, monsoon
circulation establishment over the whole country takes
about 45-days. Climatologically, the retreat of the monsoon
from the western parts of Rajasthan, starts around 1st
September and that retreats from most parts of the
country by 30th September (in about 30-days). Essentially,
the monsoon circulation resides over the North West india
for about 45-days (15th July — 1st September) while it
resides over the Peninsular India for about 122-days
(1si June — 30th September). The retreat of the summer
monsoon over the peninsular India coincides with the
onset of winter monsoon over southern parts of India
covering Tamil Nadu, south Andhra Pradesh and Kerala
and that resides upto first 1-2 weeks of December.

(¢) Detailed account of the average rain in each
month from May to September in terms of percentage
of Atotal monsoon rains in the country, State-wise is

'presentad in enclosed Statement-l. Major quantum of

seasonal rainfall is received -during the period July —
September and quantum of rainfall during June is lower
as the most of the period is considered as the
establishment phase of monsoon

(d) The country receives on average about 3000
Billion Cubic Meters (BCM) quantum of water through
monsoon (June-September) rains every year.

Statement

State-wise Rainfall Distribution

SI.No. States

Normal Rainfall (mm)

May June July August September May-
September
1 2 3 4 5 6 7 8
1.  Andaman and Nicobar 18% 22% “19% 20% 21% 2067.8

Island (UT)
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1 2 3 4 5 6 7 8
2. Arunachal Pradesh 13% 24% 27% 18% 18% 1981.0
3. Assam 19% 24% 23% 19% 15% 1800.6
4. Meghalaya 15% 28% 26% 8%  13% 4192.4
5. Nagaland 14% - 23% 26% 22% 15% 1655.3
6. Manipur 1% 25% 27% 23% 14% 1925.6
7. Mizoram 16% 25% 21% 20% 18% 1882.9
8. Tripura 20% 26% 21% 19% 14% 1814.8
9.  Sikkim 5%  24% 24% 2%  15% 2247.7
10. West Bengal 9% 20% 27% 24% 20% 1461.9
11. Odisha 5% 17% 28% 30% 20% 1229.3
12. Jharkhand 4% 17% 30% 29% 21% 1129.8
13. Bihar 5% 16% 31% 27% 21% 1077.2
14. Uttar Pradesh 2% 10% 34% 34% 20% 869.8
15. Uttarakhand 5% 13% 33% 33% 16% 1269.2
16. Haryana ] 3% 9% 55% 35% 18% 473.4
17. Chandigath (UT) 4% 14% 32% s 18% 8775
18. Delhi | 3% 9% 34% 35% 19% 687.9
19. Punjab 3% 8% 37% 33% 20% 511.1
20. Himachal Pradesh 7% 1% 26% 30% 16% 839.6
21." Jammu and Kashmir 12% 10% 31% | 32% 15% 597.6
22. Rajasthan 2% 10% 36%. 36% 16% 431.6
23. Madhya Pradesh 1% 12% 34% 35% 19% 9915
24. Gujarat 1%~ 14% 30% 30%  16% 681.6
25. Dadra and Nagar Haveli 0% 16% 38% 29% 17% 2314.3

and Daman (UTs)
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1 2 3 4 5 6 7 8
26. Diu (UT) 0% 24% 43% 23% 9% 576.0
27. Goa 3% 31% 35% 20% 10% 2832.7
28. Maharashtra | 2% 19% 33% 27% 18% 1020.2
29. Chhattisgarh 2% 15% 32% 32% 19% 1223.6
30. Andhra Pradesh 7% 16% 27% 26% 24% 653.4
31. Tamil Nadu 18% 11% 19% 23% 29% 381.4
32. Puducherry (UT) 8% 10% 22% 29% 31% 367.8
33. Karnataka 9% 21% 30% 22% 17% 926.0
34. Kerala 1% 28% 31% 19% 11% 2409.1
35. Lakshadweep (UT) 15% 28% 24% 18% . 14% 1163.4

- Simplification of Clearance Procedure

2777. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government is aware of the
inordinate delay in granting environmental clearance to
various projects;

(b) if $0, the reasons for the delay;

(c)  whether the Government has now simplified the
procedure for granting environmental clearance;

(d) it so, the details thereof;

(e} - whether still a large number of projects are
pending with the Government for environmental clearance;
and ‘ -

(f) . it so, the extent to which simplification in the :

procedure for granting environmental clearance is going
to clear the pending projects?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH)
(a) and (b) Environment Impact Assessment (EIA)
Notification, 2006 has prescribed a time limit of 105 days
for appraisal of projects and communicating the decision
thereon, after receipt of complete information. The reasons
for perceived delays inter-alia include increased number
of projects in certain sectors due to.the present pace
of development activities in the country and submission
of incomplete information by project proponents.

(c) and (d) The steps taken to further streamline the
procedure include preparation of sector specific EIA
guidance manual, issue of clarificatory circulars amend-
ment to EIA Notification in December, 2009 and regular

updating of website.

{e) and (f) As indicatéd in the reply to part (a) and '
(b) of the Quesfion above, the time sct{edule has been
prescribed for appraisal of projects and various steps
taken as indicated in the reply to parts (c) and (d) above
have helped reducing the pendency bf cases.
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[Translation]
Satellite for Environment

2778. SHRI HANSRAJ G. AHIR: Will the PRIME
MINISTER be pleased to state:

(@) whether the Government plans to launch a
satellite to study the environmental changes and sea water

level;
by it so, Vthe details thereof;

(c) whether the Government proposes to seek
assistance from other foreign space agencies for launching
the said satellite;

(d) if so, the details thereof;
(e) the present status of the project; and

()  the time by which the satellite is likely to be
launched?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER

OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC.

GRIEVANCES AND PENSIONS; AND MINISTER OF
_ STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Madam.

(b) India plans to launch SARAL (Satellite with
ARGOS and ALTIKA) satellite to monitor the sea water
level. SARAL sateliite will carry an Altimeter (ALTIKA) for
studying the sea surface heights; and ARGOS payload,
which is a satellite based data collection platform.

(c) and (d) SARAL satellite is a joint project b! Indian
Space Research Organisation and the French National
Sp;ce Agency. The ALTIKA and ARGOS payloads are
built and supplied by the French Nétional Spéce Agency.
The satellite building and launching are the responsibilities
of Indian Space Research Organisation.
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(e) The satellite bus is under fabrication at Indian
Space Research Organisation. Integration and testing of
the payloads are ongoing at the French National Space
Agency. B

W] The satellite is likely to be launched in 2011.
[English]

National Commission for Minorities
Educational Institutions

2779. SHRI ASADUDDIN OWAISI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the National Commissjori for Mincrity
Educational Institutions was established under National
Minorities Educational Institutions;

(b) if so, the number of reports presented by the.
Commission so far,

(c) the main recommendations made by the
Commission in this regard;

(d) the action taken on the recommendations of
the Comrission; and

(e) the steps taken or being taken by Government
to implement the recommendations of the 7Commission?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) Yes, Madam. The Commiis-
sion has been @stablished under the National Commission
for Minority Educational Institutions (NCMEI) Act, 2005.
Annual Reports of NCMEI containing recommendations
for consideration of the Government alongwith the
Memorandum of Action taken by the Government have
been laid before the Parliament with respect to the years
2005-09.

Sardar Patel Tfust

2780. SHRIMATI JAYSHREEBEN PATEL: Will the
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PRIME MINISTER be pleased to refer to reply given to
USQ No. 313 dated 24.02.2010 and state:

(a)  whether the sanctioned one time grant of Rs.
3 crore to Sardar Patel Trust as corpus fund for
development of Sardar Vallabhbhai Patel-Veer Vitthalbhai
Patel Memorial at Karamsad has been released;

(b) if not, the time by which it is likely to be
released; and

{c) the amount fixed for the annual maintenance
of the Memorial?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Madam. The one time
grant of Rs. 3.00 crore sanctioned to Sardar Patel/Trust
for development and maintenance of the Sardar/Vallabhbhai
Patel — Veer Vitthalbhai Patel Memorial at Karamsad has
been fully released. Rs. 1.50 crore -was released to the
Trust in March, 2010 and the balance Rs. 1.50 crore was
released in June, 2010.

(¢) The annual maintenance of Rs. 7,10,764/-,
subject to actual requirement, may be sanctioned to the
Sardar Patel Trust for maintenance of the Memorial from
financial year, 2011-12 onwards on the basis of the Project
Report prepared by CPWD for development and main-
tenance of Sardar Vallabhbhai Patel — Veer Vitthalbhai
Patel Memorial at Karamsad.

Cave Temple "in Tamil Nadu

2781. SHRI P KUMAR: Will the PRIME MINISTER
be pleased to state:

(a) whether the famous historical ‘Cave Temple' at
Sithannavasal in Pudukottai District, Tamil Nadu is in
dilapidated condition;

(b) if so, the details thereof;

(©) ~ whether the Government has allocated suffi-
cient funds for the renovation of the historical temple;

SRAVANA 20, 1932 (Saka)

to Questions 178

(d) if so, the details thereof during the last three
years, year-wise;, and

(e) the progress of the renovation waork undertaken
in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) No, Madam. The historical
‘Cave Temple’ at Sithannavasal in District and Pudukottai,
Tamil Nadu, is in a good state of preservation.'

{(c) and (d) Yes, Madam. Sufficient funds have been
a located for the conservation work of the said temple
The details are as follows:—

Sl Years Expenditure
No.

1. ' 2007-08 7,29,‘1 76
2. 2008-09 2,06,153
3. 2009-10 20,164

() The routine maintenance and upkeep v/ork of
the monument is attended, regularly.

Buffer Zones around Tiger Reserves

2782. PROF. RANJAN PRASAD YADAV: -
SHRI VARUN GANDHI:

Will the Minister of ENVIRONMENT AND FORESTE
be pleased to state:

(a) whether the National Tiger Conservation Au-
thority (NTCA) has proposed buffer zones around tiges
reserves, which are imperative to tiger survival;

~ (b) if so, the details thereof and the steps taken
in this regard; ‘ )

Pl

(c) whether it is a fact that Uttar Prad,eéh is yei
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to declare the core critical tiger habitat, which is
essentially denying the reserve legal sanctity; and

(d if so, .the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE MINISTRY OF

ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
{a) and (b) Yes, Madam. Advisories have been issued
to tiger States for notifying buffer areas. Under Section
38V of the Wildlife {Protection) Act, 1’972, as amended
in 2006, the buffer areas are peripheral to the core area
of a tiger reserve, where a lesser degree of habitat
protection is required to ensure the integrity of the critical
tiger habitat with adequate dispersal for tiger species, and
which aim at promoting co-existence, between wildlife and
human activity needs to be notified by States.

(c) and (d) No, Madam. The core area of the Dudhwa
Tiger Reserve has been notified by the State vide
notification dated 09.06.2010.

Environmental Awareness cdmpaign

2783. SHRI KODIKKUNNIL SURESH: Will the
Minister of ENVIRONMENT AND FORESTS be pleé\sed
to state:

(a) whether the Union Government has received
any proposal from the Government of Keraia for launching
of door to door environmental awareness scheme;

(b) if so, the details thereof;

{c) whether the Government has taken any
decision in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) No, Madam.

»(b) to (d) Do not arise in view of reply to part (a)

of the question.
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[Translation]
Damage to Residences

2784. SHRI DILIP SINGH JUDEV: Will the Minister
of COAL be pleased to state:

(a) the number of houses in Nresidential areas
damaged during each of the last three years due to
explosions conducted in the open cast mines of Coal India
Limited (CIL);

(b) the compensation given to the owners of these
residences during the said period;

(c) whether the Government has received any
complaints regarding insufficient compensation paid to the
owners of these residences in South Eastern Coalfieid ]
Limited (SECL) mines; and

(d) if so, the action taken by the Government to
settle this issue?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINléTER OF STATE. OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHR! SHRIPRAKASH JAISWAL): (a) No such incident
of damage of the houses located in the residential areas
due to exploéion conducted in the opencast mines of CIL
has been reported during the last three years.

(b} to (d) Does not arise in view of reply given to
part (a) above.

- [English]

Jantar Mantar in World Heritage List

2785. SHRI E.G. SUGAVANAM: Will the PRIME
MINISTER be pleased to state:

(a) whether the Jantar Mantar in Jaipur is propbsed
to be included in the world heritage list,

(b) if so, the details thereof;
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(¢}  whether the Government has taken any steps
to include more monuments from India in the said
list;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) The Jantar Mantar,
Jaipur was included in the World Heritage List of
UNESCO during 34th Session of World Heritage Com-
mittee- held in Brasilia (Brazil) between 25th July to 3rd
August, 2010 '

(c) to (e) The Government has submitted nomination
dossiers of Shantiniketan (West Bengal) under culture
category and the Western Ghats under natural category
to the World Heritage Centre for their inclusion in the
World Heritage List.

Anthropoéenic Activities at Kandla Port

2786. SHRI ANAND PRAKASH PARANJPE: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether as per study conducted by National
Institute of Oceanography, Goa, the Anthropogenic
activities at Kandla Port are polluting the creek and
ultimately affecting the marine sanctuary and National
Park;

(b)y if so, the details, thereof, and

{c) the steps taken by the Government to protect
the National Park and -Sanctuary?

THE MINISTER OF STATE OF THE MINISTRY OF
~ ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (c) The information is being collected and will be
laid on the Table of the House.
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[Translation]
Delay in Granting Visa to Students

2787. DR. GIRIJA VYAS:
SHRIMATI DEEPA DASMUNSI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) - the number of applications received from
foreign students in Indian Embassies/High Commissions
during the last three years and the number of foreign
students granted visa during the said period;

(b) whether the Government has received any
complaints regarding inordinate delay in granting student
visa and research visa to foreign students; and

(c) if so, the details thereof? -

THE MINISTER OF EXTERNAL AFFAIRS (SHRI SM.~
KRISHNA): (a) Requisite information is- being collected
from Indian Missions/Posts abroad and will be placed on
the Table of the House.

(b) No.
(c) Does not arise.
' CVC Instructions

-

2788. SHRI BHOOPENDRA SINGH: Will the PRIME .

‘MINISTER be pleased to state:

(@) the details of instructions issued by the Central
Vigilance Commission for checking delays in processing

cBl applications seeking(_grant of sanctiogr of prosecution

vide Circular No. 22/6/10 dated 23.06.2010;

(b) the details of charge shests filed “aghellinst\‘
Government officials before the cvompeteﬁt" bduiis' after -
seeking sanction for prosecution under Section 19 of the
PC Act, 1988 by the CBI/Pdlice, Ministry/Department-"
wise during the last two yeafs- .and the ‘current ;yeér;
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(c) the details of pending applications under PCF

Act, 1988 reviewed by CVC, Ministry/Department-
wise during the last two years and the current

year;

(d) the Ministry/Department-wise details of PC Act
cases pending sanction for prosecution as on 30.6.2010;
and

(e) the concrete measures taken by CVC to
expedite the pending prosecution requests during the last
two years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
"STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) The Central Vigilance
Commission vide its circular dated 23.6.2010 have
basically reiterated the Department of Personnel and
Training’s guidelines issued vide O.M. No. 399/33/2006-
AVD-lll dated 6th November, 2006. These OMs provide
for a definite time frame at each stage and also provide
for fixing responsibilities for deliberate delays.

It is the responsibility of the administrative Ministry
to take decision in the matter within prescribed time frame.
In the event of any delay, the CVC reviews such cases
from time to time.

(b) The total charge sheet filed against Govern-
‘ment officials during the last two years and current year
i.e. 2008, 2009 and 2010 (upto 30.6.2010) are given
‘below:—

Year No. of cases Charge
sheeted
1 ' R 2

2008 ’ 586

AUGUST 11, 2010 to Questions 184

1 2
2009 645
2010 (upto 30.6.2010) 252
Total 1483

The Ministry/Department-wise list is enclosed as
Statement-I. '

(c) This is an ongoing process. The Commission
holds regular review meetings with the Director, CBI at
monthly intervals to review the progress of cases where
sanction for prosecution is pending with the disciplinary
authorities concerned.

(d) As per information provided by the CBI, the
Ministry-wise number of PC Act cases pending sanction
for prosecution as on 30.6.2010 is at Statement-ll.

() In order to expedite the pending prosecution
requests the Central Vigilance Commission holds meeting
with Secretaries of the Government of India departments
concerned where CBI investigated cases are pending for
sanction for prosecution over four months. It also issues
suitable guidelines from time to time to all Ministries/
Departments.

Statement-|

Details of Charge Sheet files under PC Act
during the year 2008

Ministry/Department No. of Charge
Sheet
1 2.
Ministry of Agriculture 1
Ministry of Archeological Survey of India 1
Ministry of Civil Aviation 4
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SRAVANA 20, 1932 (Saka) to Questions 186

1 2 1 2
Ministry of Coal and Mines 29 Ministry of Personnel, Public Grievances 13
and Pensions
Ministry of Communication (Department 49
of Posts) Ministry of Petroleum and Natural Gas 4
Ministry of Consumer Affairs 23 Ministry of Power 3
Ministry of Company Affairs 2 Ministry of Railways 53
Controller of Defence Accounts 2 Ministry of Steel 8
Mlnlstry of Defence 1 Mlnlstfy of Textile 1
Ministry of Environment 7 Ministry of Tourism 1
Ministry of External Affairs ! Ministry of Urban Deveiopment 3
Ministry of Finance (Banking) 4 Government of NCT. Delhi 66
Ministry of Finance (Custom and 89 State Governments 2
Central Excise)
i Union Territories 11
Ministry of Finance (Income Tax) 39
. - PSU 26
Ministry of Finance (insurance) 18
. . PSU (others) 0
Ministry of Finance (Revenue and 15 )
others)
Total 586
Ministry of Food 26
Details of Charge Sheet files under PC Act
Ministry of Health 2 during the year 2009
Ministry of Home Affairs (Delhi Police 10
y ( ) Ministry/Department No. of Charge
Ministry of Human Resources and 4 Sheet
Development 1 2
Ministry of Information and Broadcasting 4 v
Ministry of Agriculture 7
Ministry of Industry 1
Department of Archeological Survey of 1
Ministry of Labour 18 India
Ministry of Overseas indian Affairs 3 Ministry of Civil Aviation 6
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AUGUST 11, 2010

to Questions

188

1 2 1 2
Ministry of Coal and Mines 22 Ministry of Overseas Indian Affairs 1
Ministry of Communications 44 Ministry of Micro, Small Industry 1
Ministry of Communicatioﬁ {Department 18 Ministry of Personnel, Public 7
of Posts) .
. - Grievances and Pensions
Ministry of Company Affairs 1 :
. ' Ministry of Petroleum and Natural Gas 3
Controller of Accounts 1
. , Ministry of Power 2
Ministry of Defence 1 : '
. : Ministry of Railways 60
Ministry of Energy 1 o
- Ministry of Science and Technology 1
Ministry of External Affairs 6 .
Ministry of Social Justice 1
Ministry of Finance (Banking) 138 '
Ministry of Sports Authority of India 1
Ministry of Finance (Custom and 44
Central Excise) Mlnistl’y Of Stee' 6
Ministry of Finance (Income Tax) 35 Ministry of Textiles 1
Ministry of Finance (Insurance) 28 Ministry of Transport 2
Ministry of Finance (Revenue and others) 29 Ministry of Urban Development 5
Ministry of Food 8 Ministry of Water Resources 4
Ministry of Health 1 Ministry of Youth Affairs 2
Ministry of Home Affairs 5 Government of NCT, Delhi 32
Ministry of Human Resources and 4 State Governments 20
Development Union Territories 23
* Ministry of Information and Broadcasting 5 PSU 22
Ministry of Industry 2 PSU (others) 16
Ministry of Labour 18 Total 645
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Details of Charge Sheet files under PC Act
during the year 2010

Ministry/Department No. of Charge
Sheet
1 2
Ministry of Agriculture - 1
‘Cabinet Secretariat 1
Ministry of Civil Aviation 1
Ministry of Coal and Mines 9
Ministry of Communication 15
Ministry of Communication (Department 1
of Posts) '
Controller of Accounts R
Ministry of Company Affairs 1
Ministry of Defence 14
Ministry of Energy 1
Ministry of External Affairs 1
Ministry of Finance (Banking) 59
Ministry of Finance (Custom and Central 15
Excise)
Ministry of Finance (Income Tax) 9
Ministry of Finance (Insurance) 6
Ministry of Finance (Revenue and others) 5

190

1 2
Ministry of Heaith 1
Ministry of Human Resources and 5
Development
Ministry of industry 1
Ministry of Labour7 3
Ministry of Overseas Indian Affairs 2
Ministry of Personnel, Public Grievances 1
and Pensions
Ministry of Petroleum and Natural 3
Gas
Ministry of Power 1
Ministry of Railways 27
Ministry of Steel 1
Ministry of Space 1
Ministry of Urban Development 2
Government. of NCT, Delhi 1
State Governments 14
Union Territories 4
PSU 17
PSU (others) 5
Total 252

Ministry of Food 3



Statement-ll

Details of Cases Pending Prosecution under 5 PC Act as on 30.06.2010

Si. Branch Case No. and date of Name of accused Organisation/Department Date since
No. registration persons(s) to which belongs where
sanction
has been
sought
1 2 3 5 6 7
1. ACB Chandigarh RCCHG2009A 0018 Shri Amin Chand Public Health, UT CHG 23.3.2010
dt. 10.06.09 Shri Harjit Singh Public Health, UT CHG
Shri Gurdarshan Singh Public Health, UT CHG
Shri Mohan Lal Verma Public Health, UT CHG
Shri Vinod Kumar Public Health, UT CHG
Shri Purshotam Kumar Public Health, UT CHG
2. ACB Chandigarh RCCHG2009A 0024 Shri S.K. Sekhri Narctoces Control Bureau 30.4.2010
dt. 5.9.2009
3. ACB Chandigarh RCCHG2004A 0023 Shri PC. Bharwaj M/o Indian Overseas 30.4.2010
dt. 28.9.04 ’ Affairs (POE)
4. ACB Chandigarh RCCHG2004A 0014 Shri Ranbir Singh M/o Indian Overseas 30.4.2010
dt. 24.6.04 Affairs (POE)
5. ACB Chandigarh RCCHG2009A 0014 Shri S.K. Aggarwal BSNL 30.4.2010
dt. 14.5.09
6. ACB Chandigarh RCCHG2009A 0019 Shri K.K. Sharma, Custom 7.6.2010
dt. 10.06.09 Shri H.L. Saini,

Shri Anoop Kumar
Sabharwal,
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Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

B.R. Negi,
Jasbir Singh,
D.D. Sharda,
T.S. Rattan,
Dharam Pal,
Ajit Bhatia,
Surjit Singh,
Boota Singh,
Rajinder Singh,

Shrimati Ranjana Sharma,

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shi
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Sunil Kumar,
Ashwani Kumar,
Kashmiri Lal,

Sunil Kumar,

S.S. Dhillon,

Vijay Mohan,
Jaswant Singh,
Ashok Kumar,
Narinder Singh,
Surinder Pal,

Satish Chander,
Jagdeep Singh,
Gurmeet Singh,
M.S. Hundal,

Jagiri Lal,

Raj Kumar Patial,
Shiv Kumar Sharma,
A.S. Bawa,

Paramijit Singh Sandhu,
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1 2 3 5 6 7
. Shri Amarjit Singh,
Shri Maninder Pal Singh
7. ACB Chandigarh RCCHG2010A 0003 Shri Sarat Ram UT Police 22.6.2010
dt. 17.2.2010 '
8. ACB Chennai RC-11/09 28.02.2009 Abdul Khader, S. Rly. 31.12.2009
Shri Antony Selvaraj, S. Rly. 31.12.2009
Shri U. Gunabalan, S. Rly. 31.12.2009
Shri U. Rajan, S. Rly. 31.12.2009
Shri Mohan S. Rly. 31.12.2009
9. ACB Chennai RC-18/09 31.03.2009 Dr. Kotteeswara Rao, S. Riy. 22.03.2010
' Shri S.M. Chandrasekar, S. Rly. 22.03.2010
Shri D. Vanaraja, S. Rly. 22.03.2010
Shri A. Parani Devakumar S. Rly. 22.03.2010
10. ACB Chennai RC-27/09 30.05.2009 Shri R. Selvam, UT of Puducherry 31.03.2010
Shri J. Babuji UT of Puducherry 31.03.2010
11. ACB Chennai RC-1/2010 06.01.2010 Shri V.S. Sundararajan, Customs 31.03.2010
Shri Ramani Customs 31.03.2010
12 ACB Chennai RC-31/2009 09.06.2009 Shri B.T. Abdul Rahim, UT of Puducherry 31.03.2010
Shri N. Ramachandran, UT of Puducherry 31.03.2010
Shri S.M.N. Dominic, UT of Puducherry 31.03.2010
Shri S. Maria Ragis, UT of Puducherry 31.03.2010
Mohd. Mustafa Kamal UT of Puducherry 31.03.2010
13. ACB Chennai RC-11/2010 24.02.2010 Shri Aneetchan UT of Puducherry 14.05.2010
14. ACB Chennai RC-20/09 24.04.2009 Smt. Sumathi Ravichandran Dept. of Posts 14.05.2010
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Cochin

Shri Shishir Tyagi (A1),

Shri R. Balachandran (A2),
Shri M.K Sasidharan (AS5),
Shri V. Muraleedharan (A6)

1 2 3 5 6 7
15. ACB Chennai RC-29/09 31.05.2009 Capt. Mishra Mercantile Marine Dept. 24.05.2010
16. ACB Chennai RC-3/09 29.01.2009 Dr. VV. Sairam Babu Port Health Organisation 08.06.2010
17. ACB Chennai RC-5/10 28.01.2010 Shri Harpal Singh Employees State Institution 15.06.2010
Corporation
18. ACB Chennai RC-15/09 30.03.2009 Shri S. Kasimayan, Debt Recovery Tribunal 16.06.2010
Shri R. Selvaraj Debt Recovery Tribunal 16.06.2010
19. ACB Chennai RC-4/2009 30.01.2009 Shri T. Elangovan, uliCc 18.06.2010
Shrimati Radhika Rani Government o